Tl
CENTRAL ADMINISTRATIVE TRIBUNAL ‘ | 9

L T GUWAHATI BENCH '
' GUWAHATI-OS "

(DESTRUCTION OF RECORD RULES,1990)

. G.A/TANo. 7»(5//. s
R.A; CPNo. ............

INDEX

' _E_oP[MoA NO..............’..mum‘-g

'1 Ordcrs Shcct. epeses gﬂPgI;toz. .
2. Judgment/Ordcr dtd...&éf:.ﬁé!.%f”%..?g...J .................. to. 4. (?LWV?‘D

3. Judgment & Order dtd..ccoovevivnninin Received from H. C / Suprcme Court
4, 0A«>23’/""’ ..... 3 S ressnneenitOL GBS e

.‘5.0 ECP/MOP ............ K.C.'OIOO‘CC'...QQDI.‘ .......... Seeseee Pg...-. 000000 XXX NN} to 090000000000 00000) |

6. RA/C.Prrsrrrssreshursssnsssssannns et PBsisessssssssssee EOnesssssssnsssse

s "
7.‘ W.S ...... SXTIRRITITIRITLIE: Veereritertesacercrrtantsrenies pgsootnno.'ooto oooooooo tO K%on

8- RCJOlndCI'.. ooooooooooo sveense $easrs0es tesscrssrsrrines Pg'cAnuun.uonn ooooo to.g'?ﬁ‘:nnunu.o o

T TR 0'0.'00‘00!0. OOOOOO A ) llbl.o‘..o,l'f lllllllllllll Pg'.. oooooooo s0000800000 to sesdNsOONIVRONIRS
I—O. Any other Papers.......nn _—

pg..lt..ﬁ; OOOOOOO 0.0.0QOODtOO....l..’........

1I‘.xl\<1cmo of ApPPearance...veeucnieNgerseeeesse PN verdrrnesennrnenssisesaine
12, Additional ARVt evrsreviers s .............. ssussaassnasrasasins
‘ . | 13, Written Arguments........'..'.' ......... ....... eeressssasrasnens '\
14, Amendement Reply by -Respondents..... ........... vereessenns esereaaenenntnees
“ 15. Amendment Reply filed by thc Apphc'ant erennes) vereressses .
rj .16 Counter chly. ........ Veesesseeseseernnntesnansinnne verressss o

12N



B NNR -~ FORM NO. 4
- - { See Rule 42)

| lnIhé Central Administrative Tribunal

GUWAHATI BENCH : GUWAHATI
| » > ORDER SHEET |
| ] APPLICATION NO. 2AX / O OF199—
- Applicant(s) D, |9, Lrnphe
Respmé ent(s) o \/\ <O, "‘“ Q"Ofv\/)
Advo|ca'tga for Applicant(s) . M@&M\C e @\ D AN
. _.V.A_“,_-;__,‘,Advo:at%z for Respondent(s) Q,M ot
. P } .
|
|
!
LT J K , .
Notes of the Registry Date | Order of the Tribunal
. 6e3+02. Heard learned counsel for the
585, ap;tu‘:ﬁ(.!o'n 18 i V‘r’t_ies
form buf nbt in” tme pal o ,,
pdongtiet I IS , Application is admitted, Call for
‘.f'mdi upt | g ¢ ¥ records., -
e Re5Q) gop cnd | : e el £t g :
- 02 [S( /HV %bsgfjom% Pendency of thds application shall
:)Ewd A g a0 not be bar for the resmndents to consie
fed ... | A~ -
ate ’ / \/ der the applicant post.:z,rwg at bihar. ‘
- S&"N List on 4.10602 for orderse
| Dy, Registr?’. _ ‘ ‘
i vice=-Chairman
‘ # ' B
'. A\/\M'\j ,a)ﬁ\» lm.
Y7\ RN : " 'a.m.mui ’ Mr.A.Deb Roy, learnad Sr,C.G.S.C,
¢ 0 ‘ makas a prayar for four ueeks time to file
Cg_/\’éf/ | %/ umtten statement on behalf of Mr.8,C, Path
- ‘\ ake
P NO Cood /:f}-s[“"”/” "y y Praysr allowed., List thas casa on 15,
wxwmﬁw $-3T 11,2002, |
3) Nolive- el ol Sexeved | A (UL
o\ =S 'f’ﬂv}"’%“’dh‘f“ | | L e
ﬁb | ‘ Membar

30\%'\‘)‘1” Dedechs Aureovedd bb ' ' | o S
o diy for sbteny ‘ ;




B - ! N TONS B
E o.A\t“N‘c.zsl/zooz ‘ ) |
/ Notes of the-Registty | Date | Order of the Tribunal
afflr_EkA4-¥pL£3(;~A§~,&C**m odF&%«N(S}
| | <tb—k~&J~M~Mﬂ QHJ\L«V e g
% ‘\, ')'UZ()_' A
ra;.LQ
’ R W,
Notres Lo oedencd vl

preg 29,1100 On the prayer made by Mro.BeCo

'-SLZW}’ bﬂ @:Qégqawu;qmdf
{sswivg - oy Ml @mu
%{;HLX—F“%;PCMAQQQW&&:
Throueht WM
Copyh_ 97,@

- ryide pvo ;\S%/"Qgi

m - I I L T L )

ﬂf;;{,» (8 9.0 L’“‘ 10.1.2003 Written statement has been filed.
W | Pleadings are complete, List the @itter i
% for hearing on 21,2.2003,%ux heRxtmgx
Member
bb

; S . r21.2.200~ Put: up- :the matter.  again

'iEZﬂ____J 25 4.03 to enable  the parties to

"ﬂQQSHVOXJ obtaln necessary instructions in the

‘i3;ﬁ‘\ G 2) “Vice-Chairman
W‘ﬁ i
nkm z
\A;Ig ;%ﬂAlﬁWYT§b~@ ‘ , v
V ﬁl&hﬁFEM%PAUN&B 25.4'200i_' Heard the_ learned c§unsel
j'for the partles. Hearing concluded.
o ‘Judgment édellvered in open court,
kept in3 separate  sheets. The
appllcatlon is dismissed. No order as
Fo cbsts.;

%?‘

- nkm

Pathak, learne AddIQC Ge s Ce four P
weeks time is allowed to the reSpondents
" to file written statemente

List on 10.1.,03 for orders.

v

Vice~Chairman

métter. {

’ | | :
? A
} ,

]
! L
/ ! ;
i )
i H d H
i | }
i ' ‘
! | i
H 1
,

Vice-Chairman




=3

T

i | GUWAHAT I BENCH

281

° ° °

O.A. / RXRX No. .

... oot L

Bhagwan Lal Prasad Gupta

i
o ° e < ° © o ° ° e . L ° ° o ° ° ° °

. Malakar and Mr R. Das

° ° ° ° ° ° ° a ° e v o e

° °

- VERSUS

o

{Union of India and others

° o

° ° ° ° ° ° ° ° ° © .

Addl.

°

C.G.S.C.

Pathak,

F.c.

° ° & < ° ° o ° ° ° ° °

;HON‘BLE

/HON'BLE

St S
55
=

the judgment ?

%o be referred to the Reporter or not ?

i

judgment ?

- Whether the judgment is to be circulated to the
Benches ? '

|

Judgment delivered by Ho'ble Vice-Chairman

. of 2002

DATE OF DECISION ..

3.“Whether their Lordships wish to see the fair copy of the

CENTRAL AUMINISTRATIVE TRIBUNAL .

L

.

.APPLICANT(S) .

ADVOCATE FOR THE
APPLICANT(S).

.RESPONDENT(S) .

ADVOCATE FOR THA
RESPONDENT(S).

MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

%hether Reporters of local papers may be allowed to see S wa,,//p
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.281 of 2002

Date of decision: This the 25th day of April 2003

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

Shri Bhagwan Lal Prasad Gupta
Work Sarkar Grade I,

MSTLC Sub-Division I/CWC,
Alipurduar. «e....Applicant
By Advocates Mr B. Malakar and Mr R. Das.

- versus -

l. The Union of India, represented by the

Superintending Engineer,

CWC/NEID Circle,

Shillong.
2. The Executive Engineer,

NEID-II/CWC,

Itanagar. ««+...Respondents
By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

O R D E R (ORAL)

CHOWDHURY. -J: (V.C.)

By order dated 28.3.2002 the applicant, a

- Workcharged Staff belonging to the North Eastern
‘»Investigation Division NO.III, Central Water Commission

f was transferred to Nyukcharong Investigation Sub-Division

I, Central Water Commission, Jang, Arunachal Pradesh from

- MSTLC Investigation Sub-Division I, Central Water

Commission, Alipurduar. The applicant assailed the .

'legitimacy of the order before this Bench. By Judgment

and Order dated 22.4.2002 in O.A.No.123 of 2002, the

.application was disposed of directing the applicant to

make a representation/appeal before the authority within

=
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the time specified with the further direction to the
authority to consider the same sympathetically. The
applicant accordingly submitted his representation dated
8.5.2002 for modification of the transfer order. The
authority on receipt of the same intimated that the
representation of the applicant was not received by the
authority within the time stipulated by the Tribunal. It
was also mentioned that due to administrative exigencies
and convenience his request could not be acceded to..
Hence this application questioning the legitimacy of the

action of the respondents.

; 2. Thé respondents contested fhe case and submitted
their written statement denying and disputing the claim
of the applicant.

3. I have heard Mr B. Malakar, learned counsel for
the applicant and also Mr B.C. Pathak, learned Addl.
C.G.S.C. éppearing on behalf of the respondents. Mr
Malakar contended that the respondents while passing the
impugned order missed the contents of the order passed by
the Tribunal and the respondent authority put more
emphasis on the form. From the tenor of the order it
seemed that the Executive Engineer was seemingly
concerned with the stipulation‘given by the Tribunal,
but, at the same time the order élso showed that the
authority also considered the abplicant's prayer on merit
and therefore the respondent authority refused to accede
to the request for modification’of the transfer order.

Therefore, the order cannot be flawed on that account.
\\/;J/\/The learned counsel for the applicant also mentioned the
cases of some of the Worcharged employees whose cases

were........
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were favourablf disposed of and posted them accordingly
on receipt of representations from the Workcharged
Khalasis. Mr B.C. Pathak, learned Addl. C.G.S.C., stated
that on some good ground, no doubt such actions were
taken at the inferference of the higher authorities. Mr
Pathak submitted that no illegality, as such was

discernible in such move.

4. Admittedly, transfer and posting is within the

~domain of the authority. The authority is within its

jurisdiction to transfer and post its employee, keeping
in mind the administrative convenience and exigehcies of
service. Needless to state that the émployer is also
competent to allay the grievance of the employee keeping
in mind public interest and the business of

administration.

5. On consideration of the matter as a whole, no

illegality, as such is discernible for interference by

the Tribunal.

6. The application is accordingly dismissed. The
dismissal of the application, however, shall not preclude
the applicant from making representation before the
authority for consideration of his case for posting him
in sdme other suitable place. If such representations are
presented to the appropriate authority by the applicant,
the concerned authority in that event shall be duty bound
to consider the representation justly and fairly and

appreciatively respond to such appeal with comiseration.

No order as to costs.

D. N. CHOWDHURY )
VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI.

An application under Section 19
of the Central Administrative
Tribunel Act, 1965.
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1.
i)
i)
ii1)

iv)

2
2x i)

ii)

i 1i4)

3.

Sri Bhegwal Lal Prasad Gupta
Work Senkar Gr. I
MSTLC Sub-DivisionsI/aHC

Alipurdulr 'y Applicmt
Vse.
Union of India & ors .+. Ragpondents’
(A1)

Particulars of the applicant :

Name

(13

Sri Bhagwen Lal Prasad Gupta

Father's name

13

Designation and : Work Sankar Gr. I,

- gffiggcxémich Sub~Division ~I,
mp * Alipurduar.
Addrass for s =0 -
service of notice «:’?«7‘
PARTICULARS OF THE RESPONDENTS. g

Name and desig- ° Union of India - Representaed by
nation the Superintending Engineer,
'QMC/NEID Circle, shillong.

ii) The Executive Engineer,

NEID-II/QMC/I tanagar.
Office addrgss of - '
the respondents As above.
Addrass for serviceof
Notice s As above.

PARTICULARS OF THE ORDER AGAINST WERH WHICH THE
APPLICATION IS MADE :

Non-consideration of the applicant's case regarding

raoview of transfer order.

et ot
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5.

6e

I)

II1)

v

'30

JURISDICTION OF THE TRIBINAL :

1

The applicant declares that the subjact matter
of the application is within the jurisdiction
of this Tribuneal.

LIMITATION :

The applicant furtheor declares that this applica-
tion is within the limitation prescribcd under

Section 21 of the Act.

FACTS OF THE CASE :

The epplicant while working as work sarkar
Gr. I under the respondent no. 2 posted at

MSILC sub-Division, AkRipurduar. He was appoihted

as Work Sarkar-II on 23.7.75 and was posted at

Gangtok (sikkim), while working at sikkim ho was
promoted to work sankar Gr.I on 13.3.75. The

applicant worked there till 25.7.81.

That on 25,.7.81, the applicant was transferred
from Sikkim tc.Tipnimukh Inv. Circle, Shillong
where he reported his duty and he was directed to
report before the Executive EngineefICMC/Imphnl on
20.8.81 xm he joined at Imphal wherefrom he was
diracted on 3.9.81 to report to Tiparmukh Invasti-
gation Sub-Division No. 2 which is about 215 KMs
away from Imphal. The applicant joined there on
7.9.81 and worked upto 8.11.81. He was again
transferred verbally to Imphal on 16.11.81 and the

applicant joined at Imphal on 19.11.81 and upto 30.4.82.

b L,
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I1I) That on 24.3.82, We was again transferred
to Silchar. The applicant although requasted for his

extension at Imphel as his €amily was there, was not

‘considered and was finally released on 30, 3.82.

Iiv) On 14.5.82 he was directed to report at

Tuivalchuwa site end when the applicant went there he
found that the site was yet to be opaened. He came back
and reported the matter. on 29.6.82 tha applicnm; was
again directed to report at Tuivalchwa site in Mizoram
wherefrom he was again directed to go tc Khokan Gauzec

and discharge site on 26.2.83.

V) That now again the applicant has been
transferred to Jang vide order No. MEID-III/Adm-5/
1452-60 dated 28.3.2000. The order was a collective
order of transfer steted to be mae in public interest

at the sweet=-will of the respondent no. 2.

A copy of the order as aforesaid ig

annexaed hereto and marked as Anhexure - A,

VI) The applicant has been working at the prasent
place after serving the Department at verious terure
places for 25 years. The’applicant has now been given
tenure posting again at Jang the ramotest place in
hilly terrain of Arunachal Pradesh. Tha epplicant who
has been suffering from heart trouble was unable to

join in such a place where there was no medical facility

available. The condition of the applicent is known to

the authority as he has withdrawn money from GPF account

for treatment.

ba ALy tbr



'50

A copy of the GPF withdrawal order is

amnexed hereto and marked as Annexure-II .

VIii¥) That leaving aside all other things the
applicant's transfer should mot be given effect to on

health ground alone.

- Copiecs of the madical certificate are

annexed hereto and marked as Annexure - III series.

VIII) That the applicant assailed tha order of
transfer on the above grounds in the Tribunel in O.2.

No. 123/02 which was disposed at the admission stage
itself by an order dated 22.4.02 wherein the epplicent
was directed to file a ropresentation before the authority
within two wecks and on such filing of the representation

the Respondent esuthority was diraected toconsider the same.

A copy of the said order is annexed hereto and

marked Annaxure - IV,

Ix) That the applicant begs to state that there was
some fkk delay in £iling the representation due to rot
getting the copy of the CAT's order. The represantation
was filed on 21.5.02.

A ocopy of the representation is annexed hereto

and marked Annaxtira -V,

£ L St
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x) That the aforesaid repreeentation was not
considered by the ReSpondcnt No. 2 on the ground Ehnt
the same was not filed within the time stipulated by
the Hon'ble Tribunal and an order was issued under

Memo No. NEID-III/CB/PF-138/2681 dated 28.5.02 to that

affect.
A copy of the seid letter is annexed hereto
and marked Annexure - VI.

Xi) That theroafter another letter under'Memo

No, NEID-III/Adm-125/2002/2993 dated 21.6.2002 giving
a para-wise reply to the ropresentation and rejecting
the same. The reasons rejecting the representation have

stated the followings, viz.,

a) Since workecharged emeployees'arc appointed for
particuler works, they will have to go where
works are available and normal rules are not

applicable in their cases.

b) There is no office record relating to thae

éppliccnt baeing a heart patient.

c) Transfor has been made under the service rules

a) Case of the applicant for transfer has been

forwerded to competent authority.

Q) There are other persons working in the place of

transfor.

L
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£) Grounds for retention at Alipurduar is

unreesonable etc. etc.

Further the applicant has been warned of not
maintaining absolute integrety and violating service

conduct rules.

A copy of the letter is annexed horeto and

marked Annexure - VII to this spplication.

xii) The spplicant begs to state that from the
above letter it could be seen that the authority is
not bent upon not to consider his case. The applicant
states that the respondent authority is blowing hot
and coal, such as when the applicant secks for his
absorbtion in regular establishment, it is said that
since the applicant is confirmed as an work charge
employea, there is hardly any difference. Now, wheh he
prays for application of rule, it is said rules ere
not applicanbe in case of work charge employec which is
self-contradictory.

xiii) That vide order dated 28.3.02 the epplicant waé
transforred to Jang in interior Twang District. when the
applicant reported at Jang he was again posted at a
place 160 KMs away from Jang most hilly terrain full of
jungles. There are epplicant has been given a tin chali
to sq? with Khalasies. No food stuff, no drinking water
which is nothing but Kalipani and the applicant has been

interned on punishment.

bAA Ll
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kiv) The applicant states that at the site,

there is mo need for posting of a WS/I. Noms/
guidelines for W/C establishment issued under

Memo No. 1(17)/96-DBB/2435-37 dated 14.10.96

provides where services of an work Sarkar Gr.I

can be utilised. The authority which is harping

at some rules of their choice is oblivious of

such guidelines and hes issued the trensfer order.

As per the guidelines at G&D sitas only Khalasi/wWs-III
and WS-II - 4 Nos. are nacessary. The place of posting
of the applicant is China Bridge for gauze & Discharge.
The service of an WS/l should be utilised in Surwey o
work, to assist in Date Compilation, Preparation of
drawing etc. for project report. The applicant has

been raeverted to the post of Khalasi.

A copy of the guidelines is annexed hereto
and marked annexure - VIII to this application.

7. LEGAL GROUND

From the above, it is abundantly clear that the
transfor order has bgen issued vindictivoly in gross

violation of the norms and guidelines. The transfer

order is punitive and malafide which is required to be -

interferred with by the Hon'ble Tribunale

8. RELIEF SOUGHT :

Under the circumstances, the applicant prays

thet

e Gt
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A

10.

11.

12.

13.

9.

1) The transfer order dated 28.3.2002 may \
" not be given effect to and may be reversed

or modified ; and

ii) Any other relief which the Tribunal may

be pleesed to grant.

REMEDIES
REIERS EXHAUSTED :

The applicant has availed the remedias

available to him. P

MATTER NOT PENDING WITH ANY OTHER COUR® OR_TRIBUKAL

The applicent declares that the subjoct matter
of the application is not pending before any
Court of law and authority or any Bench of the
Tribunale.

PARTICULARS OF THE I P O

A 01—

Nember of I P O
Name of issue P.O.

e

Where payable

DETAILS OF INDEX

An index in duplicate consisting datails of

documant relied upon is enclosed.

LIST OF ANNEXURES

e

1) Transfer order
ii) GPF withdrawal

*"” w

iii) Medical certificate
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VERIFICATION

I, Sri Bhagwal Lal Prasad Gupta, the applicant
above named do hereby verify that the statements made
in para.g.rlphs‘ 1 to 6 (I to XNI) 7 to 12 are true to
my knowbkddge and those made in paragrephs 6(V) are
matters of roéord basaed which I believe to be true.

b1 Dt
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ANEXURE - T
.,-? GRAM : CENTWATER : ITANAGAR TEUFAX : 0360-203510 ’
GOVERNMENT OF INDIA
A 3T

CENTRAL WATER COMMISSION

I [ H-gd-3
NORTH EASTERN INVESTIGATION DIVISION NO.IH
e dFg-144, RFR-791111 (FT9a W) {

POST BOX-']44, ITANAGAR-791111 [ARUNACHAL PRADESH)]

283200 )

No. NEIDAIWAdMS! | U 7 — {6

OFFICE ORDER

The folfowing W/C staff working under North Eastemn Investigation Division
No.lll, CWC, ltanagar are hereby transferred under control of the offices shown against their -

names in public interest with immediate effect.

Dated: ... 0.5 .7 .1 R

-~
‘Sl
-

‘ ’
[

Si. Name & Designation Present posting Transferred to i;
No. i
S/Shri Ix
1. Kanak Deka, WIS Gr.i - NEID-IIl, CWC, MSTLC Inv.Sud Divn-!, LR
Itanagar CWC, Alipurduar ]
(Arunachal Pradesh) (West Bengal) -
: - H
,/2 - B.L.P. Gupta, -do- MSTLC Inv. Sub Divn-l,  Nyukcharong Inv. Sub é
. CWC, Alipurduar > Divn., CWC, Jang |
(West Bengal) - (Arunachal Pradesh) °F
: ‘ N
3. S S. Tatua, WIS Gr.lll  Nyukcharong Inv. Sub  MSTLC inv.Sub Bivn-l, ok
‘ Divn., CWC, Jang CWC, Alrppurduar
(Arunachal Pradesh) (West Bengal)
4. Sipahi Rom, * M.V. Driver  Nyukcharong Inv. Sub MSTLC Inv.Sub Divn-, al
Dwvn,, CWG, Jung CWC, Alipurduar
(Arunachal Pradosh) (Wast Bengal)
5. Manik Dutta, Mach. Gr.l  MSTLC Inv. Sub Diva-l,  Kundil Inv. Sub Divn,, A
CWC, Alipurduar CWC, Chapakhowa B
(West Bengal) _ {Assam) 3.
6.  Gurmit Singh, Mech. Gr.ll MSTLC Inv. Sub Divn-l, Kundil Inv. Sub Divn., ik
v ’ CWC, Alipurduar CWC, Chapakhowa
(West Bengal) " (Assamy) '
7.  Bhim Bdr. Ghole, Drill Helper  Nyukcharong Inv. Sub  MSTLC Inv.Sub Divn-i,
Divn,, CWC, Jang CWC, Alipurduar
(Arunachal Pradosh) (Wost Bongal) -
8.  Gopal Ch, Boatman  MSTLC Inv, Sub Dival, Nyukcharon(; Inv. Sub
Sutradhar, CWC, Apurduar Divn., CWC, Jang
. (Wast Bongal) (Arunschal Pdesh)
9. A Karmakar, Khalasi  NEID-HI, CWC, MSTLC inv,.Sub Divnl,
flanagar CWC, Afipusduar
(Arunachal Pradesh) (West Bengal)

- * Headquarters of Shri Sipahi Ram, M.V. Dri\,"er shall be treated as at Alipurduar

w.e.f. 01.04.2002 (F.N.)

CoMg
pos

L
et

Vgt
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Translerred to

Sl Name & Designation
No. .
S/Shri
10.  J. Chakraborty, -do- NEID-Ill, CWC, MSTLC inv. Sub Divn-
itanagar I, CWC, Alipurduar
. (Arunache! Pradesh) (Wast Bengal)
} | : o
/1. T.N. Singh, Khalasi  MSTLC Inv. Sub Divrel,  Nyukcharong fnv. Sub
_' ' CWC, Alipurduar Divn., CWC, Jang
| (West Bengal) (Arunachal Pradash)
[ '

] 2. N.P. Singh, -do- MSTLC Inv. Sub Divn-l,  Nyukcharong Inv. Sub
) CWC, Alipurduar Divn, CWC, Jang =
f i {Woest Bengal) (Arunachal Pradesh)
13,  Jagdish Singh, <do-  MSTLC Inv. Sub Divir, Nyukcharong Inv. Sub

oo CWE, Alim- e
!-‘«; j i (\West Bengal) { LN
14, Gopal Roy, -do- MSTLC Inv. Sub Divn-l, Nyukcharong Inv. Sub .
. : CWC, Alipurduar * Divn., CWC, Jang
1 ," 3 (West Bengat) (Arunachal Pradesh)
: v . ' T
15. KK Das -do- MSTLC inv. Sub Divn-l, Nyukcharong nv. Sub .
R i CWC, Alipurduar Divn., CWC, Jang
S . (West Bengal) (Arunachal Pradesh) '
N i o ‘ '
16.  Rameswar Roy -do- MSTLC Inv. Sub Divn-l, Nyukcharong inv. Sub
e ] CWC, Alipurduar - Divn, CWC, Jang
EEERIL (West Bengal) (Arunachal Pradesh)
‘ . ' o N . o ;.v l : N
Tﬁei{sr;al stand relieved of their duties with efféct from the afternoon of 15™ April, 2002.- /
[ : i ‘ } . .
R [ v
b :
‘ i - Sl gy i
i Execulive Engireer
Copy to :~ :
. The Superintending Engineer, North Eastern Investigation Circle, Central Water
' Commission, "Jamir Mansion", Nongshilliang, Shillong - 793 014 (Meghalaya) fo
' ,’ favour of kind information please. . : e
2, The Assistant Engincor, MSTLC Inv Sub Divn-|,
| Contral  Water  Commlesion,  Alipurduar (Wost ‘
- Uengul). : ‘ ] [
3 . With refarence to discussions
! .The Assistant Engineer, Nyukcharong Investigation [ held on 27.3.2002 in
' ‘Sub Division, Central Water Commission, Jang | Divisionel office.  Further
R l(Amnachal Pradesh). |« iy, .| posting orders of ‘the staff
14, lH { : .. I posted in their Sub-division
| | The Assistant Engineer, Kundil Investigation Sub | may be intimated. {
, , 'Division, Central Water Commission, Chapakhowa v
| (Assam), ‘ e -y
' ! ‘ ‘ »
5, Accounts Branch, NEID-1il, CWC, ltanagar
G Tho Junior Enginoer (HIQ), NEID-IIl, CWC, tanagar -
k?l The Junfor Engineor (D/B), NEID-HII, CWC, ltanagar .- - S
V’Oj Porson concemod (16 coplos) ' : { .
8,  Porsonal Flle of person concerned (16 copies) ~ '

-

S
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I < ANNEXURE - 11 /35—

Government of lndia
Central Water Commission - -
North Eastem Inv.Divn.III . Q‘ , -

c..-—'-—-'i,‘
P.B.No.1l4k: Itanagar-791111 _

NoN&IU.LII/Adm-87/1292 Date : 15.3,2002
To,

The Assistant Engineer,

viSTLC Inv.3ub Division,

Central Water Commission,

Alipurduar (WB). .
Subi- GP? advance application of Shri.B.L.P.Gupta, W/S Gr.l ? reg. |

l

i

The application in the nrescribed proforma for GPF Advance

of Sh.B.L.D.Gupta, W/S Gr.I received vide your letter No JMSTLCISD.I/
£.11/02/116 dated 15.2.2002 is returned herewith with the following

remurkss—

l.

2.

|
! !

The sanctioning sutiority can sanction GPF advance to any -
subscriber an amount not exceeding three mon hs pay or thalf '
the amount standing to his credit in the fund, whichever is
less under Rule 12 (1) of GPF Rules. A mount of GPF advance
applied for is exceeding the prescribed limit. - momE A

liowever, the sanctioning authority can sanction GPF advance:
+o any subscriber in excess ol the 1imit laid down in Sub=-
lule (i) for special reasons to be recorded in writting by
Lne apolicant. nence, sh.Gunta way please be asked to quote
lile Wo. ot 3l.loed (b)) under which 'ds request is covered
Uy v ake fuather netian o1 sanctlordug GPF advance in aXoesa
a1 tae pesoriboed Jimlt or ts othrrwise.

ik wdvunce application may please be re-submitted after

doing,the needful.

wnclos= As above, , Executive Engineer,

NO, MSTLCISD T/t 17/02/ 2072

wCopy forwarded to Sh.B.L.P.Gupta, W/S Gr.1I for inromation.and .

RV -
{A.C.Majumdar) o

noveirnment of India
Coentral water Commission
M3TIC Inv. sub=-Mvn.I, New Town
Alipurduar ngst Benpal)

Pin. 736121, Pake 1= 2[4y ]2602

T ———

necessary needful.

i

It CoP/Y | &s.:\.\;;io‘-;m)"?ﬁ%q’

ﬁtﬁj%Al/ Ei“4' Agslstant Enrdineex,

k VQOOMJU<DM72"
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v
¥ \ ‘ g/
PROFORMA FOR APPLICATION FOR ADVANCE FROM PROVIDENT FURDS ¥

;.:‘!.-

Ministry ofk\,/\JW\/ @(4—40““' Celoannn
Department of C.W.C Office X e 85035775 NEZJ? --’;;CWQ 91"%7’%'\%)

yplication for Advance from General Provndcnt F .
Name of the Subscriber # ,:17@‘ cerrreeres e sansean

Account Number ( with
Dcpartt;:ental suffix) vk E—D "ﬂ/l’*/ C’/ @ AR Qq.,z.o..,,‘,, ....'-
» Designation: N/——C- ?‘\/ i, o) SN TPOIL SR |
. Pay! | : "62“?.?./....................-..'...woZ"t TR ~... ”"
' !

. Balance at credit of the
Subscriber on the date of
application as below i—

i) Closing balancc as per statcmcnt

for the year . ¢9%” /a/ .‘
ify Credit from QS 7-00 to .D.%/ZOOZ- ATheo - g . _
on account of monthly AT f7’f>.a o
i n - 3z .
subscription- o)éoa/d'/-@‘s- o // o
/ R

i) Refunds =
16108 2)0 2 :
:( c;mgotl%eppcr%zi/}g/p»ﬁzoag? s ﬁ "
v PEE @M J

iv) Withdraw

from ’z"')?’fh'g""/to ’#}w- : 4,.‘.' ......................................
v) Net Balance at Credit oopeppon #405 } 2. ";6‘77"3\1/ 25, 62%’“
[ Amount of advanc o/oumnndmg /Q, 39 26 Lo fran Cansaor Mwm&m I
if any. and the purpose for 'ﬁ; /o, 'é?.(r(«v m*zz'/_%r ML(V ngt
which ndvence was teken by them o TMY« St & Vo M""( 4
Balnncc outstanding as on date __..yﬂ-! 3 206"“’0 ....... L QQ—/ZOOI) ZK/E/GQ?
" Amount of advance. telien ... 77‘”’20 o t. ‘iﬁcfo-,z P

......................

T

7. Amount of advance required

8. (a) Purposr for which the-advance o o O AAA Mie MZ\A&”
. ' ¢ , « PR .
is required e s Mo S »mmﬁéu—ﬂ _ B

(b) Rules under which the rcqucst
.G’ /:‘\, A\/“ f‘Y M W T ‘0\' L [t.. )
H / ...... - "N ..\ﬁa&ﬂ%ﬁtf i .

is covered
(¢) !f edvance is sought for House '

bailding. ete fullowing infor- vevseadiinns
mation may be given ‘-7--3-1 .
i) Location and measurment of the plot : g ‘ng .
i) Whether plat is freehold for on lease : y .),S\Q ' '
{ iii) Plant for construction : S Eww“\!
_iv) If the flat or plot beiog y J U vy
purchased is froma H. B. : ) § E \S 1N
; A e g | O

Society, the name of the

N
.

Society. the location and | - : . N
. o \ o L . : ' A '\\ \ . '
. measurements eto. V\ PR \jf/ NE Foool e Wy R Q)
‘ . ‘. . \ ‘\t' ; (_) k\‘ I.l (\[ ' .?\
. 'Js o 4 “ )
Py e %Q \,:BJ RN
3y ;;l 4y m W
i



\\_!, Cont’d from front pege - . ey

| v) Costof construction 1 DX
' vi) If the purchage of flat '
is from DDA or any Housing : /N
Board etc. the focation
dimension etc. may be given.
d) If advance is required for
education of children foll-
owing details may be given
i) Name of Son/Daughter >
ii) Cldss and Tnstitution/ |
College where studying : X Co e
iii’ Whether a day-scholar or ¢ X - .
a Hostler. y

c) If advance is required for L . N

(2
y‘
-~

treatm’ent,g)f ailing family
members, following details S | .

may be given
i) Name of the patient and B L

relationship s XY

1i) Name of the Hospital/Dispen- - - R N e
sary Doctor where the patient
is undergoing trecatment _' />/ '

iii) Whether outdoor/indoor panent )( { S Co
iv) Whether reimbursement avail- ' . .

able or not : }l.

NOTE Incose of advance under8 (e )to 8 (e ), nocertilicate or documentary
eyidonce would be required. : | : -
9 Amount of the consolidated advence - e {"7‘, 2"7 { .'5-,00 »
{ items 6 and 7) and number of month:ly
instalments in which ‘the consolidated

advance is proposed to bé repaid. | /)5 /6 37 =Yala) T
10. Full particulars of the peculiary - o U’V\A“‘ % pc,u—!/‘
circumgtances of the subscribe tif’ oo 2 |
‘L r justi ymg A & ,(.c._\,,‘, 2L Oy TNVEEY
the application for the advance : ) —— T
I certify that patticulais given above are correct and complete to the best S

of my knowledge and belief aud that nothiog has beea concealed by me.

| | :

Signature of a

Name g . ¢ . /J(‘U,%

Dated If/02/2 202 . Designation —
Section A z_c_ /5_z>~‘£ :
NS Togrs an, ALz

(82 Bermg=l)
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( Ex.—House Physic.2a i Gen. Madicine and Chest & Tuberculosis N. R, €. i : -
Medical College, Calcutta ; House Physician in Peed, Medicine Dr. B, C. Roy

J' Ay » Gottr
MDD ¢ Medicine )
Conlu i8nt Physician & Cardio’ogist
. Memorial Hospital foe Children, Cal. ;

Resident Medical officer in Nephrology.

Institute of Medical Saence, B. . V.. Varanasi; Senior Resident Medical Officer

e in Neurology, LH.B.A.S, Dclhi;
Woodlands Nursing Home, Caleutta, )

Senior House Officer in Cardiology, & /o001

Dareuu 000400030070 €000 0000 FARAIER DURS

)-’,4‘9 < 120 kE
Mows -1 P s s

B-hof - ArG-L

A+ MlS pern:

My Bl P Caupla RsR-4& |1

\ ( C.vC. /,.p_o)
A'{W_ = [ ’ \
T e 0 00

Py A g P ol

T A (0P W !
— C . Ecen 1V "MM; | 5P
"--’T'NW""(W !

( E,C,G, Done by Appointment )

Chanther y=m

M.s Quautam Trade s

NLW TOWN ( Opy Aener Talkoe )
Alipurduear, Jalmrsm,

e (03564) 56777

Alter Noon =~Satarday, Sumday.
{'vening—~

Monday, Wednesdy & [ aday,

Chember i . CRarher s

-

Chakraborty Medien! Stores Annapurna Medieal Storce

RAILWAY IIAZAR tReside Raglaxmd {lotel, Near R Sate)

Alipurduar-Jn., dalpaisuei, Muvmduar; Jalpaugury,

¥ (03504 ) 87804 £ r03SRL) S503S

Lyveming - Thursduy, Auer Noon  Monday . Tuesdsy
“'dﬁfs:‘-\}' { Thursday & Fridav,
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Mgamemm simn_

consummPmsscmn&owcomsxsr ' 5. .
ALPURDUAR SUB-DIVISIONAL HOSPITAL [, L.+ 49 M

_,g—-

D.MR.T (Cal.),(Gold Medakst)
M.D. (Gen. Medicine) (C2)

<

Chamber vali be ciosed from . to-

T
‘AROGYA NIKETAN'

NEWTOWN ALIPURDUAR
' Ph-55394

Visiting Hours: 6pm to 8pm

L F -

-~ =
R
”~
£
;
£
“»
-
-
—d -
S0 SR

, 12
s
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[
N
*
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Q. lipd oofl
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@TR DIAGNOSTIC LABORATORY
\ Madhab More Newtown, Alipurduar Count, Dist. Jalpaiguri
SNe. Xy -1 pate: . 17.7.CL.
Name...5ri B. L. P. Gupta. = ___ Age 4E Y1:>-
Guchhait. <D.. - _Sex ‘ale.

Refd by Dr. . A..

B TEST ; “NORMAL VALUE RESULT' ]

[ Physical Examination : .

rﬁ‘loium;e (Supplied) 25 ml.
Specific Gravity 1002 - 1030 q. i.

| Colour / Appeargnce Straw/Clear | 3 traw/clgg_:!.

'Chemical Examination |

1 Reaction (pH) 48-7.6 Acidic

" Albumin (Qualitative) Nil B et

B Sugar, {Qualitative) Nil T nil

Bile Saft (Qualitative)

Bile Pigment (Qualitative)

Nit -~ ] )
— S S g
Nil ) |
oo -

Urobilinogen 7 0.4 - 1.0 mg./23hurs /M
’—_24 hes. Urinary Albumin upte 150 mg /day /__- 'ﬁé\OﬁEm
. Ketone bodies Nit _ “‘7(&“&“3“&““
Others o v pMedic? n,\m\"j\ «®
) Qﬁ_ﬁr_q:".oplc_ .{‘\_amm(rnon e anp8S < ]
hee. -t N - nil 4
T WBC (Pus Colls) - ) ) Felv 2 Ceecas fongl |
Epithelinl Calis v Fow nil '
Cast Nil nn_ f
Crystats (Uric Acid) Few Present (4)
Ova . Nil nil
Protozoa (T, vaginalis) R .M‘L' Wil nil n
Yeast o . A - Nil nil - .
Callularbodies  \ v Few nii _ f
Bacteria dﬂ‘ Few nil =
Others N i
ﬁnmr o utmiost vy um N R gvely stage, thote may m.) ﬁo‘
Pantean 0 madteicat srng i guch are cape we ao reddv bo . 1S K
reeval I puintea within 24 Hin Sn;natum'/la’_’_lmf

S

/4

%

Pl B SRR T e 2 W T W e B0 S NI Rl

N
B

&:

AN



. 56221
* 562937

)TR DIAGNOSTIC LABORATORY

Madhab More, Newtown, Alipurduar Court, Dist. Jalpalguri - / M

Si.No: xv -1 = parg;. 11:1:01.

Name °ri 3. L. P. Gupta. Age 48 yre.

" Refd. by Dr. _A. CGuchhait. . ‘D’_-, Sex ....¥ale... .

. , ) ‘ ) 3 f )
31ood Tlucose (PP) ~e—c— 95,76 mg /dl. A
a s o ] | l
( 2 héurs after rull mesl ; | |/ R L
flormal : less than 120.0 | /i, E ] |
} |‘ ;_’! ) x“ . “ .
A i
o ]n~ L\ ». 1: .119 .
:i; S . g ,
phET R

ao®” . ' '

Test Pone on | : ‘
CQmputx:riscd Analyss. . it ‘:.m

1
ol ,“3 ! \
‘::‘. gasolts (W . -
anpardne”, . ; !
. ‘ N
i ‘ -% ~— . B s ‘le)

t )
“
. , r I i L g
+
] .
. . .
| ]
L.
'
!
. L3
' .
. .
4 ‘ !
i o
] v
»
- 1
4
a
ES .
i
~ s
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1
l~ '
,\J' . ‘ l/t/ ¢ /u/'//ru/
Noey M OD.( Medicine )
‘mﬁmnt Pl\ynlulm\ &t Cardiologlat

#( Fx.—House Physician in Gen. Medicine and Chest & Tuborculosis N. R. <,

';l’ Medical College, Calcutia ; Housc Phvsician in Poad. Medicine Dr. 1. C, Roy

Memanal 1{ospital for Children, Cal, ; Restdent Medical oflicer In Nephrology,

Institute of Medical Science, 1. I, U Varunasi, Seniar Resident Medical Officer
in Neurology, 1.H.B.A.S, Delhi; .Senior louse Officer in Cardiology,

Woadlands Nursiirg Home, Calcutia, )

3 B PR

. w—————

8- -

Date........../ / 20’0 e l

A X

. AL P, ;;G)) . 43{- ‘18/”’.-.‘

. (C' W . -
/)—'C'NY 7 I ~ N\t cpend (/1()) /./j 7;/” v b
i , | 'A’W‘{A‘p H /HJAC"\M .
f‘ . i o=
MC/“O /g0 — T [YBurno ko2 ,ff*\» / dmx[Er f’W

it Chmtrnts V- B \/ (pp) g M . 3

Q’V)(J D VI C
1} . T | ?_oo«u.rh'?" (/)zg ) Oy $TP.

,@ [AVa) L‘M cha yas

AN URST
——

- . v\,w‘c‘r 7- !

Lonitoaf- | TSF 8PIx Gotms !

-—————

| T o T PY VT
8 (’/1 u- P,!d\‘o' ” W M‘w M by o H
: a e © - Lt ',,..._W-UQ DG
N ¢ o) - \
4 (&/ 2001 2.0
S - - ) \
i
. :
. ! !
[ : -
' ] { '
i L}
. (EC.G. Dong by Appointment ) B - ;
Chantber = ' . Chamber e NP e
M/s, Gautam Tradera Chakraborty Medical Stores Anmpurna Medicul Storck
NUIW TOWN ¢ Opp. Amar Talklos ) RAILWAY DAZAR ) (Beside Ragtaxmi Hotel, Near Rly, (ate) '
Alipurduar, Jalpaigutd. Alipurduar Jo., Jalpaiguti, Alipsrdumr, Jnipaiguri,
a (03564) 56777 9 (03364) 57584 @ (03564) 55038 o
Aficr Nuon «Satutday, Sunday, Lvening- - Thursdey, Afier Noon ~ Monday | Tuesday |
Eveping— Wednesdny | Thursduy & Fridey,
Monday, Wednesday & Friday, ——
v != “
' , . .
/
}
. i .
L] I ) -
| {
[ . \.
.
A

Pt



B- -

GRAM 1 CENTWATER, LLANAUAR. . PIOIE 1 0360/2035)0 gm
: . - 1":,{
EREHT, OF _T1IDT £ - -
NI B e on A
HONTH EASTENN TUV, DIVIUTON NOLTIT -
Dol O 144, IEAUAOARTO S 1 18 (Aults) _t
: NO.NBID-III/Adm-.B7/.//([’3{’/;',_96} K it 1 © -~ D07
b / . |
QUESLE QIIEIL, . ‘
senctlon is hereby accorded undexr fulel12(1) (a)&12£2_)“:‘_-_ .
) . grant of G.P.F, advance emounting to Rs,_-9, 990,.00° (Rupces___ %
' Nbne thousand nine hundred ninety . only ) g41y o
Shri B.L.PwGupta, W/S Gr.I . from his G,P.F.A/c UHo. ;
NEID-IXII/WC/GPF-70 to enable him to defray the !
expenditure on account of _Self treatments . e e |

Tha O.1'.F.Advance ol !!s.__Q, 990,00, _(Rupees Ninpe thousah!‘
nine hundred ninety) “only tonctioned to him now together tho- '
amount of advance already cutstanding against him of 8s,:29000.00° |

(lupees _Twénty’fime “thousand, -~ - Ll onty ol
aygregating to Re._38,990,00 (nupees_Thirty etght "thousand
_nine hundred ninety . . ) only to be recovered in _35-_ .7

¢

( Thirty five: _) equal monthly instalments @ ns., 1114.00° ‘
(lpeco One thousand ofie hundfed fourke@My por wonth cominei=
september, 2001 . BN

clng from his pay by ulll of' .
. . ) 'A / ‘7‘5
The detalls of balance of GPF Credit of Shrd B.L._P._G ta ‘

;1

[ 4
-W/S.GfJ ; ‘as under !~ ’ 3 :'
1. Closlng Balance as par G0F | e i '
Statement for the yenr - 2000-01 Rse 1, 18:8!.35390';
.2, Subscrintign from_3/01'" (08/€1°7:i .. B, 18,900.,00 -
@Rs, 2700 + missing amount=2700/- . . L
K J. Refund of, advance from 3/01 . tos-./01 o e
‘@ls, 1000/=pm + missing amount=1000/- . 7,000.00
4, ' Less advance taken from 3/01to . ('.') -@:.-_222.999;99
‘ | " Potal  Re1,12,735.0
(Rupees One lakh twelve thousand seven T°ta} &Téclzgﬁﬁ--fg

hundred thirty fi\{e) only

Copy tot - ‘ .' e i . ~

1. The, ’ 'zbls's:ist)érit E-ngir-xéer, MSTLCISD-1, CWC, Alipurduar.
g.r,;’o hisg letter No.MSTLCISD~I/E-I11/01/430 dt,21.8.0

' . - - .qzl Copie‘So . ’ .

2. ““shri B.L.P.Gupta, W/$ Gr.I, MSTLCISD=I, CAC, Alg.purgpa‘r.

Accounts Branch; NEID-IIT, CWC, Itenadar.

'
]

3
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/” o . *’@’” .ANNE:XUQE-i\L e

‘ . Foida o,
’ \3‘// . (Swv hule 42 )
- CEF/ rnl ADMINLQHV- Vi TRIDUNAL ¢ GUWRHATT BENCH. . W
- GUbaHAT L. T~
URDER SHEET _ : L _

\

Misc.retition No,
Contempt retition No. . -/ e . ‘
Review Application No. —/ 7 , L N

spplicant(s) . QD L P Q}/‘\'S{H\

vrginal No. . \7—5/ N L~
./

fe spondent (s) . . LDt Qown B
advocate for Applicant(s) £ ‘\L_Q..Q(h.\ﬁ&'—\lk >, @~ D (759
. > " u 7

N e T

Advocate for Respondent(s) G_CLQ(( : I

i
TNotes o{ the Registry

Dote | ORDER OF THE TRIBUNAL

22.4.02 ‘ 8y this appncauon the applicant |

sseailed the office order No. nero-1117 ' L. - .

A dmn=5/1452-60 dnted 28.3,2002 taensfo- P .
rring the applicant fram nSTLC 1nv,.Sub ' :
Divnel, CWC, Alipirdusy to Jang in Aruna=
chal Pradesh, -The applicent contended
that the impugned ordez is contrary to . )
the policy guidelinés of the transfer, ) . I
it was also contended that the order uf M '
trana rar“éauaad é’ksam ‘ the family life’

by depriving him from getting the neco=

ans ry. madical benafits. _[p vt

Heard Hr._a Malexar, learned couns el ST
"for tha applicant and also fr.A.Deb Roy,’
loalenod Sx. | CoGeSaCe for the Res pondonts. .
ot ‘lnnqth.

t
\““r:r\\‘ [ N I R - Upen h‘caunq learned counsel for
,;"r.‘fj\m;q:\:. . the' parties, 1 am of tho view that ands .
of juatice will be mot Lf & direction is
i _..9iven to the applicent to make & ruproee-

. ntation or appoal befare the euthotrity | ‘
\ na:retxng his gi rpvances.. within two weeks . e
v .' " "7 from today, I.f euch’ wpresentst.ipn is
~  ‘aadae by, $hs. Ipplicu\t within the aforo- .

R P said period tho ras pondents ohall fairly
bm‘ Tribistp - & and nyaplth!.cnlly comaider his grievances

.
" ey ',
e

”‘\“";f;:.m © " and pass n?caunry ardar, The lesrned
VoL ?'riu“,. W7W\‘3~“""" counsal for the res pgndents statsd that P
, v . “o i the nppucmt has slroady been rolaased.n -
\ g e But thm*nlu\oe, howeves, ohall not o -
praclude bhl yoo pondents to conaldar tha

case of the applicant ao per law,

wit o y.(qtn SRR N
Clar unnNe e e
! Lot
.. yith tha obsemvation medn above:
< : . T ————
the application is disposed of, Na ordey
ss to costs.

.
Lo v
e :

) m‘"‘ P) V‘LMM\W; A-zl«/o(('(( , 61(1.)7,1..«\,( ,{,Lg,c b Co ,ﬁ_
\//l'v» 1o o, Prcas, 1 I BSC (AT [ GHY K "Gl ol

DLl NO , 5d/ VICE O4AIRMAN 98( L
Copy Fn m‘bqh%m(dm o) 9L¢Q>S<QO\I i f“ {3 /l

N

)

2U 62—

.{r.:ff;}p';;‘;“ - jw C‘Zm/% . ‘ - . i
EE W pes- - S

~ ' W»d/vofﬂj& _' .
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bo o o Y
By - B Awcxore- | b 9/{4”'%/),009..‘
. | - »

| ¥ .
.\
, To
. The Executive thgineor, S )
! Noxrth Bastarn Investigation Divigion NawIIX, -
, Comtrsl Water Commigsion, 1 " .
b Etanagar/Chimpu, ‘
‘ - LBnunachal Prades! 1 l . v 9
3 v o
g . ’ ‘3 1.‘ L. Co -
1 (Through Proppor. chennel) ..., 7 ... ta
N A . v : : !?*'1‘ BT ' Pf

© Subs Prag r for moBification of transfer oxde NoINEID.TTY/
Adm- 7{452.-60 dated 28.03,20027 {

{Refs ' Hon'blg'CAT* Guwahati Bonch order 1:323/2002 dated - l
| Azaojodom2¢' AR L I Lo S 'frafcr-'i |

© "My apocal dated 08.05.2002 through, oh; BAXNOT 1 "2i 0 0

.
.
M
‘

o %203510: dated‘ 09.0%. 2002, '4 | »,?- .21-‘ 3 37 m:-\vgﬁ;gj /,

Voo : - - Voo AR eanarr] oo - O |

LS, N o e T U
N B B e R Ten IR0

. . .On the gbove matter y I have the honour 'ta apbrdaeh” -
-your honeur ag per the direction of the Hon'bletnaYr Guwahaty [ -
ench in original aoplication No,123/02 dated 22/0af2m0.. 170 . . .

. There has bean some delay in £illing this apnanl as wes mo¥’a
. 4n receipt of the 'CATY order. g A '::?:‘f 4
& PO v . ) "'l‘" ,‘7 ._ " :'.'.:'. =

.. 8ilr, X have served the department for lant more than ' of -
: 28§yeors at various olaces out of which I poent ahout 10 years. . .
' in tonure. Now I have my gostinq at Alipurdbar (West Bengal): "'
g~ince nid 1997, I-oray that my present oogtina at Jana s
Tewang) Dlott.of Arunachal Pradesh may kindly he madified an
the following groundsse ) Sl g

(#) As 1 have spont & considarablo cariod at Tenure olaesd,
I noad not go pocted again in Tenure n;la—:ce A8 0T ,:.,'1,,,.,

oty

' ' ERETU R LR 5 NN oot S
(b) T any chronic hoart petient and I have withdreiin frem -
the General Provident fund meney for my treatment afiarwards
MI cgos'unq ot Jang (Tawana) Wott] of Arunachdl Pradish - -4
which 10 a far remoto olace in Mily tarrain T wiiT :he , ~
totally deprived of any medieal facllity znd moreaver $here
will be lesser Oxygen Zone ond it will be AFFLentt for me
to sustain thore. g o

) ) . “ M P
¢ 8lr, o8 a Government servarnt I am required to qn whoreever
the adninistretion desire my service to be utilisad,But while |
msklng gueh transfer your honour 45 required to adifere €0 the
prevailng rules, Trensfer orders should rot nive rise to any ‘
dlgcrimination, In this context I crave t¢ hring to your %ind f
notice that gome similars oerson have heen econtinuing én @ i
particulars place for years in guccession and-they ave no¢ P
subjected to any transtor. . Ca - o

. . !
Leaving aside those matter ; 1 fexvently réaquest that §n ,
thoe great interest of ﬂ hoalth and my ?mﬂ? you may kinfly . .
allov me to remain at Aliourduar (West Nangal) er 4n such . ;
Place whore medical facllity is avallable, You may Ye ploase '’
to congider my posting at any CYC,0ffice which {s locoted 4n .
¢ Bihaxr oven. o
sir, On Joining 4in Nyukcharona chu Investination svhe —3, .
4 Divigion,CRC,4¢ Jang ??Wanq) MsetT of arunachal Piadesh"nrﬂ"'{’?" Ty
* have respostod ot Gauge & Dacharge 811t Cheervation sfta a¢ o ' %,

? hse 1

L Sy i ol e e o waiving shee e ||
A.H:(r; ‘- W ¢ s yw ',%, e g !5"‘*:3‘(1 '~7~:.‘}"j- _ . PR /
f‘f-’wi't; ; . W aA: e (Cci;pt.d.on pag.&z) ; j ‘,"f‘
1 h“l’ , B -\ﬂd,uo(fje . . -
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,’/ Thamydiungal and foot path uay which s veryv ghart way hy =
gsuroundi ng River and River no any communication from here to _

- Jang and other places becauso complatly thorny Junaals nathina

i is available here for the human 1ife, Purvosely I have ocosted

s here for toking away of ny life, 'then the authoritv well knawing

i thot myself s~uffering from haeart deseage and helna'the chronic
heart patient therevafter with malafide imtention re-costed at
Gauge 8 Discharge 511t Obsorvation site at China bri dae when
thore s no any medical facility, Mo any communication availahle
oven nothing for human beina avhilable thareafter posted in sueh
place which is clearly known the mative of the authority|

(Page-2}

v

e, .glacing this orayer for irmediate considerina my
pasting to Aldpurduar (West Bengal) or where is the medical

facility availadble ,If not symoathetioallz considering my transfer
from Gauge & Discharge and Silt Ohserxvation site (hing bridse to
Alipurdugr or where the medical facility available, then the

myself to bg compelled to lesve the place of my present pasting :
and no any other way of alterative to aovoroach the sporopriate !
forun for naotural justice to not subjected the same aasin.,and
agein ,boctuse I am faclng with such malafide atitude constethd o
by the departmantal authority since very prolongs and slwaye .« .
driving with {11 motive way and harrasing maximuele ﬂwfb"gm o ; it

~-

effacted due to being the part of  the honesty of “thi’ apnl
and not clated to the authority for his on'puitpede; ¢ v
are associated they are providing all facility and mvhdm &
the transfer out of the Divisional hood quarter and submDivisionk ,,
hest quarter the such nersans also to much junine in the lench .
servico as woll as in the grade sdso, oven no any work Sarkar
Grade-1, has been posted in the site works sccept the aoolicant® .

. . N o R LI

. . [ N

gir, with vory regretfully, 1 am writting that 1€.the .
o-ohen servieo of the applimn{ {s not requircd in the Amartment
o YOU may gleaw be recommonded to the compitant authewity for ,
granting the voluntary retirement with irmediate effact, as the {
carrveor of mY school goiny children and wife fowilior 1ife ..
has compeletly ruins very badly, and which 4s resulted that now
my wife suf fering from the 'KIDVEY' troubles and she under the . -~
troastment in the Indira Gandhi Institute of Modlcal selonce o .,
Potna (Biher) « Authority well knowing about my all. cdrcumstances
after words posted in the very remote and Vaceum olape dn the ...
thomqg jungals where no any communication nor mediesl facdlity .,
available. Coe L I L

' ' ’ ; SRR :”r... r -l"-u_: ﬂ*‘h :‘0
Sir, under the above compelling circumstonces ¥ am placing”

this my prayer for sympathetic consideration of my.case€s - .~ ~gn

) A ' B BT !’i’f 0y, ‘.'.k:{:;ﬁ'g';“‘q ’. ' ":

. .o L BRI ﬁi""- F e <l 'ﬁ

Yours falthfullyl ™ - ’””y«""i ﬁ

NA v o Lo [l e LR ,-; ; g
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SRS »-»p."m)f?ﬁ’]f’,a%
;

e w/s [ I,
Gauge & Discharge,Silt e eyvation, -
China Rridge. Und Cos e :-f K
Lo . - der - .o TN ' "f"‘ vy -
Nyuk charong (hu Investigation. Stm-mvil!og o CNC,
. Jang (Tawang) Distt.of Arunhichal Prodesh ;g@
. ' L . . . "l.!"l'r.r tf‘{‘u;““"ﬁ »
JW to'- . . | R TR A P4 s !'I! %
The Assistant Bngineer, Nyukcharong Chu,Invi SubeDivision o, i
Jang(Tawang) Diste, og Arunachal Pradesh for'unr_& information and o
atr?glar necegsary sction ploaset . oy

3

NENSN. S
- * Gaupe & Madmrgc.sg{{'fso_;qa_t;m“ site -
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GRAM : CENTWATER : ITANAGAR TEL/FAX : 0360-203510
: HIWd &I
GOVERNMENT OF INDJA

3
o AT
CENTRAL WATER COMMISSION

IR qd [T HrEd-3 |
NORTH EASTERN INVESTIGATION DIVISION NOit °
R N1FW 144, TR=791111 (s =_)

POST BOX-144, ITANAGAR-791111 [ARUNACHAL PRADESH])

‘ D28\ Dy ol
No. NEID-lI/CB/PF-138/ ) (, &) Dated : ) )

Shri'B. L. P. Gupta,

Work Sarkar Gr |, .

Through Assistant Engineer, ‘ i
Nvukcharong Inv. Sub Divn,

Céntral Water Commission,
Jang (Arunachal Pradesh).

Sub:- Prayer for modification of transfer order dt. 28.3.2002.

J,/: It

-

: With reference to your application date@§:go_02 )received by Fax on -
9.5.2002 on the above cited subject, this is to state you havé not applied for modification of
transfer order dated 28.3.2002 within the stipulated period fixéd by the Hon'ble CAT,
Guwahati Bench, Guwahati in their judgement delivered on 22.4.2002 on OA No. 123/2002

(MP-63) filed by you.~Tn view of the above and because of administrative exigencies &
convenience your réquest can not be accordedto. '

——
-

AP P
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Para-1 : Reply has already been given vide this offioe

- Pty V)
o oo

GRAM : CENLWATER: ITANAGAR. PHONZ : 0360-203510

GOVERIMENT OF INDIA Lo

CENTRAL WATER COMMISSION

NORTH EASTERN INV, DIVN, III &'Q
., PeB,NO, 1443 ITANAGAR~791111 S

e

Ty -trfie' .

NO. NEID=-IIL/Adm=225/2002/ . <))} Date

To

v/shri B.L.P.Gupta,
Work Sarkar Gr,I,
through Assistant Engineer,
NISD, CWC, Jang (aP).

e Tl

e
NSRS
-'-':g‘

-y
L ¥

it o s
L

sub prayer for modification of transfer order Nd. .
NEID-III/Adm-S/1452-60 dated 28/3/2002. ‘

¥ LI
P

.

ST t'ifi‘c.‘?i};" 3
With references to your application dated 21.%.20022 5“’
on the asbove cited subject the parawise reply is given, belo :3@‘

.,tr4w§QH5€§

e G XY

‘letter No,NEID-III/CB/PF-138/2682~85 dt. 28, 5.?2002«.'}*‘,# i
) ‘g@.‘m;r. ,u(j)aﬁ(

(a) Workcharged establishment refers to thosewwf“_'?;

whose pay, allowances etc, are directly chargeable ﬁ{’*lf}‘f;

E

Parge~2

NN

to " WORKS", Workcharged staff is employed on: tm&,,m.

e W A3
actual execution of a specific work, sub-workapofgz"f"‘ 3

a specific work etc, and question of posting agaiha}:*%
tenure place is not applicable in your caaeo "g‘lg' M«.,‘

u :

you are working under North Eastern Inv. Divj.sion'* *%{
No.III, CWC, Itanagar (AP) as a workchargedvstafff,__- il

you can be posted at any place within the jurildf-:r%‘i‘ _‘
ction of this office in public interest dependi.ngij ;-3" n"‘
upon the requirement of works and adninistrativmg
sxigencies., , e "'a:ix%kg‘; ”f'

- s\
. M

Para=2 s (b) As per records avallable in this office fi-'s:i:":'f
there has been no intimation, before issue of . ‘i {:3”
your transfer order, that you are a cronic heart , Z’.
patient. Thus , presence of such™am ailment. ‘t_hat§
too of chronic nature, is not established on ‘the Pl
basis of records available in this office ang! a,f':'?‘i‘{f.~‘

information furnished by you in the past. ' ;;{4‘3;* -

, ) contdeece2ee

Trune MY
stk Dar:

v‘.‘-ﬂv_‘t } vé_d‘,vo M@/ .

l/
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Para=3 : The transfer have heen madr as a routine administ-
rative affair according to the administrative exi-
gencies and requirement of works following the
prevailing service rules, As such, no discrimink

ation has been made whatsoever in effecting transfera.

DPara-4 3 Your request for transfer to Bihar has already been

forwarded to the competent authority vide T.O0. Letterj -.

No.NBID-III/CB/PF~138/113 dated 1/6/2002.

re jected.

Para-6 3 You are posted agalnst the sube=work of a PFEf£ apecific

work as stated in para=1 above in public interest.,
where your .services are required according the rulep
provisions/law recruitment rules etc. Your letter:
particularly insists for posting at Alipurduar whe
you have already served for abdut five years. Yourqr

.....

such insistence is unreasonable and the grounds\given'
'&_ '

by you for such insistence untenable.

Para=7 8 The department has never said that your eervices arc

not required, Your transfer to Jang Sub division ‘«"Jt
itself implies, that your services are required under 1
the jurisdiction of that sub divisions 'f“ﬂ""

Your attenticn 1s~invited to relevant cgdgu

. ¢
Nt ‘t o

_6- 7=

of

e,

e
p "_,N

- e oy -

S

3
oA
Para-5 3 You are not the only person working at China Bridge Vfgﬁ

gite, There are other persons who are also working'
there for a few past year. Hence, your allegations

of malafide intention are baseless and are therefore,“ J
e

iy
o

TEh. 22

.‘ié-'mv-ﬁn:y.«-.;.,
Noael U
- 2 as
32y

-

Ll
SR

R i

3
1:.‘-‘—

!

e i 5!

rules which state that every Government servant shall at all;“‘"
AT

times maintain absolute inteqrity, devotion to duty and do?

nothing which is unbecoming of a govermment servant, Therefore

your are adviged to scrupulously discharge duties as assi-
gned to you by your controlling officers from time to timo.

t .
ERSEESTR | -

( ST.K. Tiwary ) -
Executive xngineer

A
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ueit/No. 1(17)/96-BpB/ 2.4 35=27-

gﬂ,/ X e _
m_&;k:.‘r_:.:;:u':;m _ - — —— 2/

/
. #wa\ﬁil)cbbtc 'j&EL[!J» ‘
SEEL IR IR SN, . PHONRIE (0364) 22068m 3&9
, R % A (0364) 2234115
c et o PAX: (056G4) 2261065
s TULY vy Ty qli
R RTRR Ty :ll':lillfixli'l, gy

f33in". ggroy
GOVERNMENT OF IMDIA
CENPRAL w8 TER CoMzatssI0n
HRAHANAPULIRA ADARAK NASIN
CIAMIR MALISION NONGSHILIANG. NUH!:'HI(MM/U
SHitLong . 793014 '

................................... hﬂmvameq ot
To . .
“The Superinténding'ﬁngineer, ‘ . i
N/NEIC,Shlllong/HOC,Guwahati/bw,Silchar. -

Sub i Inter-dopartmental commitiee for review of workuhop-“orés
set up b ficth Ceptrol Pay Commission, -
Sir,
I am directed to send a copy of Noxms/Cuidelines for v/C
Establigh

f1e1d nctivitien of CYC circulntled

28.07.95% on the above Bubject
1f any, on the

vide CWC Mo, 21/16/95-TC/636-51 dt.
for exemination and commentsg,

sAame mpy pleans e
furnished to tnig offlce, ’

t

The matter may please pe treated as WicENT,

'raginlthfully,'

NI

( s.xicnﬁ4unvanl )
ASSISTANT ENGINEER(C)

D/ C 5 13681 g AF 16-10=96 _
NO A E DN 5 /3681 -59
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. NoRNS /G IUFLLLf&f}mMH/F rS]hHquHHFHP 1 RESPECT OF cotron ,ﬁ@
FIELU NCTIVIT

1ES OF CUHNTRAT, VIRTER Lond 5516' -
SNUGE SITES (G) U P .
R ' | b o
f}.V?% ype ofF sitn Hon - Honsoona .  Henpoon
luuily secegylble Khalaal/wg-111 . Khulasi/WS 111/
' 6ites WS-11  -"1'lc. N ‘ws-11 - 1 HNo.

1
.

‘Seasonal thlasi~ 2 No.
Remote 8)iteg

Khulasl/ws 1117 iKhnloal/HWa-£18/ Py o
WB-11 . = 2 Ho.  Ws-i1. @ - 2 Uo., |
‘ 'j . (Seasonal Khalasl- 2 No.
i 3 e e ". . ' . .
"+ GAUGE & DISCHANGE SITES (G&b)- . - . P
lc’,. : ' ' : . . ! i 1
g ‘lype of Site Hon - Mcnsoor, ' Monsoon n Z |
& MR .' ) . . B B
bE o Za)il Gab Blte (Without T et o
I poat) T g S TP LT
fl)}A Baslly accessible Kinlasdl/NS-TL1/ . Khalasl/Ms-Ill/ R W
i site WS-11 - .3 tio. LY ¥ S ol 3 Mo. et
CORRE . } Seasonal Khulasl— 2 No.
. . ) R # . .
11)" Remote slte .. Kbalasli/ws-111/ '(Khnlaﬁi/HS -111/
o v HS-IL - - 4 tlo. Qs-1Ny—t . = 4 Ko.

o Scasonal Khislaai-"2 lio.
b) G&L Site (vith '

. . i
Vo boat/boat. &y oable) . ) o e \
. ) ’ ' ‘ LT b
L) v Baolly accessible’  Boatman - 1 ne. Voatman - 1 No.
T Bite . ; khalasi/ws-111/.  Khalasi/ws-111/ | :
e ™, HS=I1 - 4 No., WS-1{ e 4 lo.,
1“3"3 v ]Seoeounl Khalanl- 2 Ho,
,  "44) Remote Slte %~ ) "Poatman - L No.  Boatman - I Nc.
oo s ' Khralagl/WS~111/ ° Khanlasl/kS- 111/ o
*HE=IX v - 5 Ho., WS-l - Swﬁc. o
. : ' ‘Se&conal Rhalasl~ 2 to.
t ,
) G&U Slte (With boat R Ay :
o fltted with 0.D, ‘ |
Lnglne) - T . |
L) . Eaelly accessible * 10.U. Engine . 0.B. Engine
' ’ plte vdriver - 1 No. ‘Uriver = 1 MNo.
e' ! o + Hoatran - ] No.' Boatwan e ) UOT |
) ' . s Khalasl/Ws-111/' -Kholasi/HWS-111/ ' o
| WS=11 = 3 Mo.' 1WS-11 R
2 - Secasonal Khatasi- 2 llo.
[ ! ! ‘ N_\ ¢
L1l) Nemcte alte 0.8, Englne’ T 0LBL Engine e T e
. ' Nelver =1 No. |, beluee , - 1 i,
| Bhatman - 1 oo choatman o . o
Khalasl/wWs-L11/ Nhalasl/us-1131/
HS=11 - = 4 Mo, . MS-11 o= A o,
' - qearcnaﬂ rhrlasl~ 2. No.
. . v e
] u
% |
~ _'3\:{ -
A ' .
R QAT RS -
Qz“ | ' ‘ _... ‘
: - '
I 1 o
S~ ,
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. HOTEY

::(a)

(b)

3 —
Ush Glte {(with
Botor Launch)

ooty wcecnnlhla Lt Tt l)riv: : | %
DL L. hy Vi - I Huo.
nlte Sdlver -] o, q>
Charcoang - 1 lo. finrnny = 1 teo
Hechan)e- 1 to. Hechonle - 1 No.
Khalasi/Ws~-131/ Khalagl/Ws-111/
HS~I11 - 6 Naxs ¢ WS=~11 - 6 No.
. Seasonal Khalasl- 2 lo.
Remote glte TR H.L. - ' -
_ Oriver -1 to. Uriver - 1 lo.
"+ Barsng -~ 1 tlo. Earong - 1 lo.
ttechanlc- 1 tio. ttechanie ™ - 1 No.
Khelasd/hs-111/ ° Khaleai/ws-111/ _
F6-11 - 7 Ho., ' HS-11 -7 tlo.

Seasonal Khalasi- 2 tio.
]

DAt such. GeL " sltes where no Junlor Englneer can be posted,
provislon may be kept for cue no. observer {Work Sarkar Gr.-1}.

The G8h w@altes where O0.B. Engine/itotor Launch exlist, onn
obgerver/W.S. Gr-I may be provided even if the site 1s manncd
by a Junlor Erglneer.

GAUGE, DISCHARGE 8 SILT SITE tceues)

Fer sitea'of type e mentioned Owne FKhzlasi . in -addition Lo
In s1. to.2(a) & 2(b) above. what hag already = heon
N suggested.

For sltes of type ¢s mentloned 2 Khalasis in addition to what
in si. Ho.2{c) & 2 (d} above. ltas al.eedy ben suyyested.

unhuan, biscureot o SILT AUD UATER QUALLTY S118 { gusshlig)

In guch oltey one Khalasl/WS Gr-11/Cr-111 may, ke deployed i

additlon to whkat hay already been mentioned stove okt (3).

5.

n)

DATA CTRANSHEISSTON

Flood Forecasting Sltesg -

Hhere wireleas set Is avallable but no wireless oprratorc
Is pcated, cne addltlonal regulor end cne neasonnl W/C Rhnlnnl
may Lo deployad tn addition to what has been propogsed ot L,2,3
& 4 nhove as the 'cese may be, '

1 4

Ccohtrol Rowns ¢

T?pn ¢f Cecntrol . tlon=-Honsoor lNMonsoonn Scoanon
Rccm Season \ '
Sub=-dlivintlon Khaloaltyvis-111/ Rhnlasl/Ws=111/7 :
' HS-11 - 3 vo. vG-11 -3 llo.
" Gonegenlor Genorntor
Upetatcr~ 1 Ho., OfFnrator - o,

Seacsonnl Khatpaal- 4 to,

S ———
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W) wWeark

J(Il VL‘k

Garkar Gr.J

_b) Werk Sarkar Gr.lt

¢) Hork sarkar Cr.Iill

d)' Khalasi

Khalasl' = 1 For camp.
© ‘lotal Khalagl - 7 tlo. !
Number of Khalagl ‘may be res.ricted to' ¢ due . to vusterlt.

meagure,

_ 5

= 1 ansistovce In survey werk

- 2

flecording and compilutlon of data,
one at each ba nk. ;
, . . .
- 2'0ne for-survey' on each bank.

= 6 Three Kholasls tor jungle cutking
ond o0ll mlscellancous ecltivitlies én
each bank.

4

supplwented, by, .\.Cn sunl

* nddltional labour requizemen may be
Labcur. .
vi) Preparation of Mapg and Neports
a) Work Sarkar Gr.! -1 To. assiat (v bata compllatian,
. frep catlen of brawlnygs ete. for
Proj :t RNeporl. :
L) Wcrk Sarkar Gr.ll ~ 2 Ink traciny qf drawinys.
c) Work Sarkar Gr.111 - 3 Binding 8 gfitcL]ﬁg of report aAnd
. ccleurlivg ¢f Mags etc,
d) Machlne Cbcrotor - 4 tee aperntlon’ of  hoplleating
Gr.ll Machlne & to orelnt toero v:lntnr
' ' in Printing ct "-ags.
e¢) Khalasl - 5 \ For ¥ork Sarhkor Gr.l -2 -
For wWerk Sorkar Gr.il = 1
For Hork Sarkar Ce.t11 -~ 1
v . =
. for Nechlne Cprrataer - 1
. , Gr.1t ”
t
vii) Mandiling and Lu"Lody or Stotes . , -
\ W7 -] — »
) . Y | '
a) Werk Sackar Ge.1I =1 ‘o asslst JE. [ -
b) Khalasl -1 agdtlng ﬂLdrrﬂ !
-] watch & el '
Tolal thalast = 4 He. 3
1 ——
{
LS o
A :
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. &;'r\“” | ) _
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(. W
\\L{_&) l)L‘lL’L.ln(l ) S . \
T ) C
) Muchlye Uperotour o, \ Sl B
L) brtstee - -2
C) Blan g, . -1, .
d) Khalpyy ‘ v
'Ht:lper to Uciller . t - 2
(Klalnrj) PO
e o BRI I |
I , . L
Mucking -- to be kept on Munter ftogy-
08 per requirement, '
- - Watch 8 Ward cf
. . ¢
1) Store for drifting -3 “
XX) Magzine . . 2 -3
Total Khalaogy = $ lo, ’
iv) Consltrucilon Haterlal Survey (Sampling ¢ Handling)
-N -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL /
GUWAHATI BENCH AT GUWAHTI
OA No. 281/2002
SHRI BHAGWAN LAL PRASAD GUPTA .
" vereereereen. Applicant

VIS - '

UNION OF INDIA & OTHERS
RO Respondents

(Written Statements filed on behalf of the Resp.ondents)' |

L, Dhirendra Kumar Tiwary, son of Shri G.S. Tiwary resident of
Chimpu, Itanagar (Afunachal Pradésh) working as Executive
Engineer, North Eastern Investigation Division-llI, Central
Water Commission in the Department, being competent and
duly authorised, do hereby solerimly affirm and state as

follows:

1. That the deponent is working as Executive Engineer
(Respondent No.2) and he has been authorised to file counter
reply on behalf of respondents and as such he is fully

conversant with the facts of the case deposed hereunder.

(1)



That the copies of the OA No.281/2002 (referred to as the
application) have been served on the respondents. The
respondents have gone through the same and understood the

contents thereof,

That the Statements made in the application, which are not

specifically admitted, are hereby denied by the respondents.

That before traversing the ' Statements made in various
paragraphs of the application, the respondents give a brief

resume to the facts and circumstances of the case hereunder:

The applicant who 1is WOrking as Regular Workcharged
Work Sarkar Gr. under Nyukcharong Investigation Sub-
Division (NISD), Central Water Commission, Jang (Arunachal
Pradesh) has filed application under Section 21 of the CAT
Act, 1985. The applicant has sought relief that the transfer
order dated 28.3.2002 may not be given effect and that the
same may be reversed or modified and any other relief which

the Tribunal may be pleased to granf.

The applicant was transferred by the respondent No.2 from
Manas—Sankos}h—Tista Link Canal Inv. Sub Divn (MSTLCISD),
Alipurduar where he served for a period of 5 years from

07.07.1997 to 19.04.2002 to Nyukcharong Investigation Sub

()
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Division (NISD), Jang (Arunachal Pradesh) within the same
division in public interest. The app]iéant ‘was relieved of fxis
duties at MSTLC Inv.Sub Divn-I, Alipurduar and also
TTA/Pay advance was paid to him as reciuéste'd by him vide his
application dated 02.04.2002 (Anniex I & 1),

Subsequently oh his relief from MSTLCISD, Alipurduar on
19.4.02 (FN) (Annex HI), the applicant has already joined his
duties under NISD, Jang on 115.5‘.20‘02 (Anhex 1V). He has
been placed at China bridgé G&D site established on
28.01.1998 for investigation of Nyukcharong Chu Hydro
Electric Project. He has reported for duty at the site on 11.5.02
(F.N) (Annex IV). '

The applicant earlier assailed the transfer order dt. 28.03.2002
in Hon’ble CAT Guwahati Bench in OA 123/2002 on the
grounds that it was contrary to the policy guidelines of the
transfer and that fhe transfer orgdef has caused disarray in the
family life and also depriving him from getting the medical

facilities.

The above application was disposed off by the Hon’ble CAT
vide ‘judgment dt. 22.4.2002 (Annex V) and directed the
applicant to make representation within 2 weeks from the date

of the order to the respondents and direction was given to the

3)




- 99-

respondents to consider the repreéehtaﬁo‘h of the applicanf

| sympathetically and fairly.

The applicant submitted two (2) representations to the

Respondent No.2 after the expiry of fthé "t'ime limit set by

- Hon’ble CAT in the judgment dt. 22.4.2002. The first

representation dt. 08.05.2002 was received by fax on

- 09.05.2002 (Annex VI). It w'avs-»informedi'to the applicant

(Annex VII) that_because he did not apply for the modification
of transfer .order within the stipu_lated. period as fixed by
Hon’ble CAT and because of administrative exigencies, his
request could not be acceded to. The app_llic‘ant submitted his
second representation, signed on 21.5.2002 which was received
by Respondent No2 on 03.06.2002 (Annex VII) In his
second representation, the appliéféﬁt ,ailSo alleged 'discrimihation
and mala.ﬁdevaction of the authon’ty beﬁind ‘the transfer and

posting order.

His representation was duly considered blﬂ his request was not
acceded to. While | }replying to his reptes’e_n_tation vide no.
NEID-III/Adm}125/2002/2993_ dt. 21.6.2002 _(Annex .lX) it was
stated among other things, that = = |



(1) the . office records did not reveal. any intimation

before issue of the said transfer order, regarding

applicant’s suffering from chronic heart ailment.

(11) the transfer have been made in public interest as an
admmlstratlve affair without any discrimination or

malaﬁde intentions.

~ With the disposal of applicant’s = representations, in a

transparent, fair and sympathetic manner and as ordered by

Hon’ble CAT i in their Judgement dt. 224. 2()02 the sald transfer

order stands fully 1mplemented Hence the mstant apphcatlon

1s barred by doctrine of res Judlcata

A similar issue in case GC N0.147'of_ 1985 and GC No.116 of

1986 filed by the applicant has already been examined by

~ Hon’ble CAT Guwahati Bench. The Hon’b.le CAT in their

judgement dt. 21.1.1987 (Annex X) decided th_ematter against

~ the applicant and the application was dismissed.

In view of the above, and in view of the fact that the transfer
order has been fully 1mplemented it is- submltted that the

apphcatnon may be dismissed as it is devoid of any merit.

(9



PARAWISE REPLY :

That with regard to the Statements ‘m'a'de'in paré 1 to.5 of the
applicatidﬁ, the answering respbndenfs st‘z»_lt‘ey that these being
matter of records and legal points, 'nofhing ‘.is*'adm‘i)tted beyond
such records and law. However, ‘it is submitted that' the
particulars furmshed by lhu applicant in Para 1(ii1) and 1(iv) are
not correct. - The applicant is posted under NISD, CWC, Jang
on (ransfer from MSTLCISDI CWC, Allpurduar where he
Jomed on 11.5.2002 (F.N).

That with regard to para 6(1), it is submitted that thelapplicv:ant
is not cUrrehtfy posted at MSTLC Inv. Sub Divn (MSTLCISD),
Alipurduar as stated by him undef”para’ﬁ(-l) and para 1(iii) and
1(iv). The applicant is currentfy posted at'N:ISD, Jang under
this Division in pursuance of O/O No. NEID-’II_I/Adm-S/ 1452-
60 dated 28.3.2002.

The applicant joined at NISD Jang on 11.5.2002 (F.N.).

That with regard to Para 6(ii), 6(iii) and 6(iv), the respondents
state that the statements have no rélevénce to the present case
under consideration. The same statement was given by the
applicant in his earlier appllcauon-GC No. 147 of 1986, which

was considered by the Hon’ble Tribunal in their judgement

]

(6)



dated 21.1.87 (Annex X). Similar statement, again alleging '
giving verbal orders, was made by the applicant in OA
333/2001 in Honm’ble CAT Guwahati ‘Bench which was
considered by Hon’ble Tribunaill in their‘-‘jhdgment dt.
23.08.2002 (Annex XI). In their judgment, Hon’ble CAT

made the following observations :

“The applicant had raised the saf_he issue earlier and the claim
was rejected by this Tribunal vide order dated 21.1.87. The

same issue cannot be revived by filing new application.”

 That with regard para 6(v), the respondehts state fhat the
applicant has been transferred from MSTLCISD-I, CWC,
Alipurduar (West Bengal) tob NISD, CWC, Jang alongwith
other workcharged staff vide office order No. NEID-11I/Adm-
5/1452-60 dated 28.3.2002 (Annex'XIl) within the same
division owirig to administrative exigencies and requirement of
work in public intefest. Hence, the aliegation_ that he has been
transferred at the sweet-will of the Respdhdént No.2 is false

and misleading;

That with regard to Para 6(vi), the respondents state the issue of
tenure pbsti’ng does not apply to the applicant and the issue has
already been examined by Hon’ble CAT in OA 123/2002 and

therefore, the same issue cannot be raised again. As per

&)



- 10.

records available in ’tvhis office there has been no intimation,
before issue of his transfer order, that the applicant was/is a

chronic heart patient. The applicant has not mentioned in his

" GPF application the name of disease. He applied for GPF

advance for self treatment as a normal circumstances. He has
also not submitted any medical reimbursement claim incurred

by him for the treatment of any chronic heart ailment.

Thus, the statement submitted by the applicant is wrong and is

intended to mislead the Hon’ble Tribunal. '

That with regard para 6(vii), the r,:%asfpondent"s, state that .a_pplicant
has enclosed in Annex-lll of his application copies of
prescription dt. 16.7.2001 [Dr.', Arup - Guchhait : MD
(Medicine)], dt 08082002 [Dr. Arup Guchhait, MD
(Medicine)] and dt. 12.10.2001 [Dr. MB. .' Chowdhury : MD
(General Medicine)]. . Nowhere in ‘thesev'prescriptions the
doctors have certified that the aj)plicant is/Was suffering. from
chronic heart ailment as claiméd .by him. | thtrary to his claim,
the following is found to have been writteh-bn the prescription

dt. 16.7.2001 and 8.8.2001 :

“Chest/CVS NAD” (prescription dt 16.7.2001)”
“Chest cvs NAD” (prescription dt. 8.8.2001)” -
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g

Information regarding above abbreviation was sought from the

Medical - Superintendent of -!RAmkrishnaf; "Mﬁi_ssion Hospital

Ttanagar vide No. NEID-IV/Adm-125/2002/145 dt. 03.10.2002

(Annex XII). Their reply vide their No. $G-1/2573 dt. 3°
Oct.,2002 is'é‘n‘clo\s’ed at Annex XlV It has b_ecn informed that
the above mentioned “CVS NAD” stands for “Cardio Véséular
System : No Abriormalities Detected”.  On the basis of the
above, it may be éoncluded that the applica,ﬁt is not suffering
from any chronic heart ailment. Thus, app}lvi“c_ant who is ﬁnder
oath, appeérs’ to be lying in an éttempt to mislead Hon’ble

Tribunal.

That with regard to Para 6(viii), the respondents- state that the
applicant has not ‘made representation within the stipulated
period as per the direction given by the Hon’ble CAT Guwahati
Bench in their judgement datedv22.4.200.:'2' (Annex V) in OA
No.123/02 (M.P.62/02). His ﬁrét represenfatidﬁ dated 8.5.2002
(Annex VI) for modification of transfer _order dated 28.3.2002
(Annex XII) was received on :9.5.2002‘.' It was considered
sympathetically and because of administrative exigencies and
requirement of works his request could not ,b'e acceded to and
the applicant was informed accordingly vide letter No.
NEID-III/CB/PF -138/2682-85 dated 28.5.2002 (Annex VII).
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That with regard to paras 6(ix) to 6(xi), the respondents state

that the applicant made another .representation dated 21.5.2002
(Annex VIII) received by the Respondent No.l on 03.6.2002,
the parawise réply‘has been given to thé applicant vide this
office letter No. 1 NEID-III/Adm-_1'25/2002/2993-95 dated
21.6.2002 (Annex IX). | | |

‘lh both of his representation, thé' applicant ‘.a_gain alleged his
transfer was contrary to rules/glﬁidelinéé, ‘7 discriminatory and
malaﬂdé,through_ these issues have already been settled by
Hon’ble CAT in their judgment dt. 22.4.2002 in OA 123/2002.

In both of his representation, the applicant claimed to be a
chronic heart patién.t without giviﬁg any doc{nhentarybevidence
in support of Such claim. Office records also di’d-'not reveal any
such evidence. When the app.licarit was ‘infoﬁned of absence of
such infqrmation in office records, the applicant did not give

any documentary evidence in support of his claimed ailment.

In his second representation dt. 21.5.2002, the applicant stated
that in case of not'acceding to hié fequest for choice place of
posting, he will be compelled to leave the work site. Therefore,
his attention was drawn to the coﬁd'uct rules of service and he

was advised to maintain at all times devotion to duty and

(10)
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absolute integrity and do nothing which is unbecoming of a

government servant (Annex lX).‘

In this connection, it is also respectfully submitted that the law
relating to transfer is well-settled by the Hon’ble Supreme

Court.  Accordingly, no order of .trapsfér is liable to be

~ interfered unless such order is-issued in gross violation of

statutory rulés,or malafide. Mere non-observance of guidelines
or office order would not amount to violatidn of such statutory
rules. Mere al.le‘gation of malafide also shall not sustain unless
there is cogent, clear evidence of malaﬁde.‘ 'If is also held that
for personal difficulty, family and children, the employee
should take up such matter with the administration as the
administration knows well about sﬁch facts of an employee,

particularly keeping in view the FR 11 and 15.

That with regard to Para 6(xii), the respondents state that they
have taken a consistent stand as per service rules and
regulations. As regards, applicants request for absorption into
regular establishment, the issue has earlier been examined by
Hon’ble CAT in OA No.333/01 and the same has been r¢jected
by Hon’ble CAT Guwahati Bench vide their judgement
delivered on 23.8.2002 (Annex XI). Moreover, this is not the

issue as far as prayed relief is concerned.

(11)
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- That with regard to Para 6(xiii), the respo'ndents state that the

applicant has been transferred a]ongWith other persons, from
MSTLCISD-I, CWC, Alipurduar to NISD, CWC,- Jang
(Arunachal Pradesh) on the basis of the re‘q_hirement of work
and administrqﬁve requirement folldwing the prevailing service
rules for workch_argéd employees.- The allegation made-bylthe
applicant that he has been transferred as pun_iShment is false,
misleading and trying to substitute the directive of the Tribunal
by his own words. Transfer is an event i_ﬁ_the_sérvice career
and cannot be challenged if the place of .pésting is not to the

liking of an employee. There is nothing on records to show that

the transfer is punitive.

That with regard-to Para 6(xiv), the réspondents state that the
statement made by applicant Is not cofreép as guidelines
mentioned in the letter No. 1 (17)/96~BBB/2435-37 dated
14.10.96, marked as Annex-1l1 of the a‘pp‘liAcation, are for
manning the sites by workéhérged establishment viz-a-viz
regular establishment and there is provision for deployment of
Worksarkar Gr-I/Junior Engineer at G&D Site subject to

availability of staffs under the Division.

It is further submitted that the_ guidelines quoted by the

applicant were circulated to Superintending Engineer soliciting

(1)
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17.

18.

their comments on them because the‘Said“guide]ines are only

recommendation’s of an Inter Departrhental Committee” for

&

. . . . &
review of normsof the Central Water Commission; these

recommendations are not yet accepted by the competent

authority. |

»

That with regard- to Para 7, the respondents
already been mentioned in reply to Para 6(vi), 6(viii) and 6(ix)
above. Hence, the statement of the applicant is denied. After

the Hon’ble CAT rejected the reque;st of the applicant to assail

the said transfer order dt. 28.3.2002 in OA 123/2002, the same

issues cannot be raised again. Under the facts and
circumstances of the case, there is in fact no legal ground to
suppbn the case of the applicant, hence the application is liable

to be dismissed.

Thﬁt with regard té_the Statements made in para 8(1) and.8(ii),
the respondents state that in view of the faéts of the case and
the settled law relaﬁng 1o transl’ef, the applicant is not entitled
to any relief whatsoever as prayed for and the application is

liable to be dismissed with cost as devoid of any merit.

That with regard to the Statements made in para 9 and 10, the

respondents state that on the facts of the instant case, it has no

relevance at all.

state that facts have



PRAYER

In the premises aforesaid, it is therefore, prayed that your
Lordships would be pleased to hear the parties, peruse the
records and after hearing the parties and perusing the records,

shall also be pleased to dismi\ss the application with cost.
VERIFICATION

I, Shirendlca . Lormar /u\m?,7 4 'f % w’“} presently
working as Sxecedove g;'w“—‘“‘ NEI Dy, 1T, Che Hona

duly authorized and competent to swear and sign this Vériﬁcati‘on, do hereby
solemnly affirm and state that the statements made in Para 69, 114,-15,'16&18‘ are
true to my knowledge and belief, those made in Paras 7,8,10,11,12,13 and in

. being

written statement being matter of records, are true to my information derived there

- from and the rest are my humble submission before this Hon’ble Tribunal. I have

not suppressed/concealed any matenal facts.

And I sign this verification on this ............ 2 .B.“.‘.‘.é-.‘the day of
..... BLC_: ceeeeeeennns, 2002 at Guwahati/Itanagar.

EPO

(14)
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iU\ Govemment of India
/" Lo B ‘Central W 'ater Commission S , ‘
ry Co o MSTLC Inv.Sub=Divn.IL, Ne¥ Town
i o - Alipurduar (Veat llangul)
Lo Pin.? 121, )

pateds 14/ [1002-

,;"j- NO.MSTLCI&) -I/E-Ii/OZ/ | 7/5_9 f‘G V.

OI"FICE ORDLR

AR -Conse7uent up on their tranarer vide E.BE's lettexr No.

NEID,IT1/Adm=5/1452+60 ' dt,28.3,2002 the following person are
hereb-grEliavcd Wees Lo 19¢4,2002 (AN) with instruction to repor¢ :

cL oL .Gupta, W/S (}I‘oI

L 2 /_ Gopal Ch. . Sutradhar, B/Men.
i:{ : ' ,53; | Laqpal Roy, Kh,;
| ¥ «KeDas, - Khe -
Lo ~TNosinghy Khe :
| | .P ,singh, Kho. - ‘

| IR S - O (KKMISRA)
NI o ._f;  fﬁyiy"f S for,Agﬁlgxgnx En,¢g‘gg.
'?’ Copy tot-?iﬁ

'};/l‘". . The Executive Engincer, NEID. 111, CVC, I‘ranagar ror
" favour of information please.
. The Assistant Engineer, NISD, cWe, Jang for information
» 'and necessary action.
: ,,The J.E (HQ), MSTLCISD., I, CWC, Alipuzduar for information

| and nacespary aotion.

,// - )‘)’)
' o 7{2‘//“
S | | (KoK.MISRA)
(z /1;7 Notfff'}?.f...\\' for Asslutant Enzlneer.
k?‘ et ) § I Apeligd 17— NO.NDID--III/I\dm s/ 2.0, Q¢
] . . vdtllOS 200 0

o 2..

Q - Danagar

Ao

; S/ Copy forwarded for information
‘ R or ,@sﬂmﬁ‘ ' and necesgsary act? to Accounts Branch
[ '_ L. !
: T . N.B.I.D-III. cwe. Rr. (A.P)
gwﬂﬂ/\‘ |
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RATIVE TRIBUNAL GUNAHATI BENCH.

L GUWAHAT L
£yt A :
ey ' .

SR 'o;‘mm ISHEEL a ST T T ,_
K muind; Nu' ,1__]2_?2_./ ’2\\“"2/ S
. Misc,ratitiof / '

Cbntenpt retitian No.__,____
15. cation No ._______/

ORDER OE THE TRIBUNAL

2.4.02 Yoey, this applicetion the applicant E -|
- ‘assailed the office orderNo. I VA
"kdmn-5/1452-50 datnd 28.3.2002 trlnsro- g‘
"rrinq :khe lpplsoant Prom MSTLC. Inv.Sud ‘
H pivael, CUC, Alipirduar to Jang in Arunae -
%h‘~ .. chal Predesh.iThe applicant contended
. that the impugned arder i{s contrary to
the. policy guldolines of the transfar.
T Lt -was ‘also, cpnhndod that the ordar of
tranarlruznuoad C. gafﬁf‘ tha family" 11fa
af“; dOprivlng him from getting the neoe=
auaqy medlcal bonofttt (a vtAL,> C

T Heard Mri B.P\alakar, ‘learned couns sl

' t‘or tha ‘applicant and also Mr.A.D8b Roy,’ “
Laﬁrnod Sr. ,C.G «Se C. for tha Roapondanba.
nt langth.' P ~

v .; .
‘

l .
oy Upon haaring loarned couns el for

‘o
tha‘partiaa, "I am of the vieu that ends
-of juoticn will be met L7 8 di rection 18
C.given, to tha applicant to make a roprose-
ntation orf appoal before the authority
nnrratxng his. gi:nyanneaAULthinwtuo weaks
"t rom today. 1r 'uoh'repraaantdtipn is
~wdada byy ;pp npplicant vithin the aforo-

aid poriod the respondents shall rairly
and'aympathically conaidor his grievances
-and" pans necessary ordar. Thae .learnad
couns el for the reepondants stated that
-the. appncant has already besn rala‘ea'ed.
Butbtho«rals&sn, howevar, shall not
: prouluda ths respondents to consider tho

.088.0" of--the applicant as per law,

}
vWith tha obsemvation made abovs

"“the applicntiop ie isposed of, No ordsr
‘ 1

as tog costs. -
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v.-uppronmh your honour af pex di:not&on of
,Guwuhnh& peuah AN 0N WAL, At YYATALK Thmnu‘ﬂnn P e

N RN, e ©0

-y 'S .
W""____
-

TeL-had :Z,Ej: ' ronzconson 141F Pool S (;} "
. ) ' ) ?

P I ¢ ! vt '."I'! ' . X ’ ) ‘ ‘ g %
0360-200510 E; 4 b

FAR Ho 4
nannujwuznzxuva
" . ' ‘
:whn fxeuutive wnqlnnmn,?
North Eastern Invmetignhion plvision No*xix ‘ :
v : . |

‘central vater Commiaﬂion
Thanhgbx (Anunnohul P:ndomh)

o . |
b .- . |
'

.

gub Pxnyor fox modiﬂlunhién of pranmLex oxrder
: ' a Y

gt 70/3/)002.w

'
| 1
l - A . -
MY
.

“ on the above ‘matter. 1 haﬁé “the hoﬁdur to
Lhe flon'hla cnt/

oomO'delay i £LLing Lhin nppcul an X
£ the 1YY order.

waps nob n poaoaiph
v e

\ ‘ ' :
-vad- the depttﬂ fox lont ‘about 20
g out of whioh I gpont about 10
have my pomuiwn nt 'Alipu10unl

ks 1y pxnnenh puﬂLAnq poandy
he’ Eollowinq grounda 1

glr, 1 nave ser

youxs at vaxious place

yaaLs L Lanuree How T

gince .mid~l997- i proy !

may - kindly he modified on b
- \ ' .

(a). . ps L have ﬂpant

plaaan. r nead

place an poy pulnfa

\ .
a connidmrable pnriod pt toanuxro
not  bea poner agadn in tonuro

o L oawm thon\o,houxL puLiunL nnd 1 have wthHrnwnn

\Loannn\. My yumLqu nt

TREALK mohay RO ny
pamote ploaun An hhary

Jang whioh g a Lax
poxrain I will be rotally deprlvnd of any

madioal facllity. and moxoovmrf chero whil »o
Lenpat oxyyen gonea an 1t will he diﬂficult for

wn Lo puntialn ghren

Bic, ag N dovtie norvnnL 1 o xoquhwnd'to a1¢) whéxwvmr rha
uﬂmlnimurnhiun danlixe ny norvlon vo e’ uhllimmd. nak
\Q\\.\.]‘.m maloinyg puoh b rl\nunmr.' \'(‘7\!\.“ In;»imnlb A pagul rad Lo
adhara LQ vhe pluvntljnq yud e P anufar arvlern paheniha
Y diﬂorlminutlan.lln thlin UUn\uu(, I

not yive riso to AN
that pome- g lwlloxg

pring O your klnd-nctjcn

crave Lo
a pnnticu\nx place ox

parpon havea poen conLinuing in

yeaxrs in nucnnuulon and thoy nee not nuh)ochl Lo  nny
b

pronpfar:
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/ : Lonv1nu apide Thoaﬁ mnttar%,'l f@rvently Lﬂquast
- Lhat in Lhe yreater interest of my healthvand my family
you may kindly allow me to remain at Alipurduar or in
such place where medlcal dellltj is avallable. You may
be pleased to consxder my posting at Blhar even.'
oo VIfUnder the 'fabove, I request sympathetic
;consmderatlon of my case. : L '
!
Yours fa;thﬁully
‘ Ao
[}) /5'» B f.?'ﬁ./.'./;z '/,’,'[;7
.' ‘).—.-— -‘c e ‘\)7' }
- (U ,llll) (‘IU} Lll
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. GRAM : CENTWATER: ITANAGAR

“ship,L.P.Gupta, , - " :
" 'Work Sarkar Gr.l, - ’
-Through Asslstant Englneer, N

CONLO. T
.Cople' '

9>+
VITT WIS . .
o _ OVENMENT- OF INDJA S .

?mm SIE anmlﬂ . : S (P
. CENTRAL WATER COMMISSION :
I [E TN TS E-3 |

NORITH EASTENN INVEBTIGATION DIVISION NI ,
whed Wory 144, §elng=791111 (MEEHser 4av)
BOBT HOX-144, ITANAGART81111 [ARUNAOIHAL PRADES! ]

TEUFAX : 0300-203510

No. NEID-IVCBIPF-138/- 2., § 5 . f8~

Nyukcharong Inv. Sub Divn,

. Central Water Commission,
- Jang (Arunachal Pradesh).

SQb:- L - .Prayer for modification of lra’no(gr order ¢, 26.3.2002.

“Wilh reference 1o your application daled 8.5 ?002 rocelved by Fax on
9 5. 2002 on the above ciled subject, this is to state you have not apphed for.modification of
transfer order dated 28.3.2002 within the stipulated period fixed by the'Hon'ble CAT,
Guwahall Bench, Guwahali in thelr Judgement delivered on 22.4,.2002 on OA No. 123/2002 :
(MP-63) filed by you. In view of {he above and because of edmlnlstrallve exlgencles &

convenlonc‘e your requasi can nol be acco:dod fo, <

- I GAETE
" _ (D. K. Tiwary )
: Exeoulive Enginasr

L U%«()”

The Suparlnlendlng Englneer. Norlh Eastern Inves(lgallon Clrcle, Cenlral Walor
Commission, “Jamir Manslon”, Nongahllllnng. Slnllong - 793 014 (Moaghalayn) for .

‘ kind lnformahon ploase,

2, .The ‘Assislant  Engineer, MSTLC Inv. Sub Divn-l, Cenlml Waler Commission,
. Ahpurduar (Waest Bengal) for Inrormallon

N

3. Tha Asslstant Engineor, Nyukcharong Invea!lgnllon Sub Divislon, Cenlral Waler
Commission, Jang {(Arunachal Pradesh). Letler addressad to. Shri B. L. P. Gupla,
Work Sarkar Gr.l may ploase ba handod over to him with propor racolpl and tho
mma muy ploase he sant for lho record of this office, .

',‘ [oaPY
n}t (u K, uwmy}
oncullvo Englnaor

Nz

Dated: 2 8.1 S0 2.0 0
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..+ Tha Bxecutive Engineer, Lo
...Nerth Eastern Investiogotion Dlvision No-IXX,
e .Cantral Water Commlsgsion, : .

', . Etanagar/Chimpu,

AEvnach |

_ t P g PR n HERTL RS “
b ' SRR BIRE P "y ‘;'J\'
e (Through Propper chamel) | kS - o
sy W‘@g’}@ for mo@ification of transfer orde NINIXD-TIX/ i
S adme5/3452.60 dated 26.03,2002. - _ : @
. ! Sew . . s I AR B T IR el '(‘
" Rafs . Hon®blo’CAT® Cuwahati flench order No' X23/2002 dated @
: ‘ : e ,;'-:‘?.2{,'04020020 ' S B - ) ' {\:
My opnenl dated O0.0%,2002 through on FAX MO, 1
Ly 0360-203910 dataed 09.0%. 002, ' £
L : P ‘ 2
4311.':-5'2::7{ t
ST 0 the abovae mattaer , I have the honur €5 aporoneh .

gour'honpur as par the dlrection of tha Hon'hla®CAT! Auvahatd

. Tgnohjinjprlninal aonldcntdon Mo,122/02 dated 22/na/30n7, '

ore has hean wome delay in £illing thias apnasl ae wan no?
 4n rageipi of the 'CAT' order. .

S fgie,’T have served the dapgrtmont for last mora than ¢
- 28fyears at variocus places out of which I soant sheut 10 yaare
in %enure. Maw I have my posting at Alipurdéise (Wast Menaal)

geince mid 1997, I-oray that my present osstina at Jana

- {Tewang) -Dlott.of Arunachal Pradesh may kindly he modl fiad an
- the follewing groundsie * .

(2) . As°I have spont a considarable narlod at Tenura olaced,
"' 1 nead not ba oosted agaln §n Tenure olace ag 0AT rul en,

2 {b) 1'am. ehronic haart patient and T have withdrawn freom
277" 4hg.Genaral Provident fund money for.my teaztmoend afLaaTAg
- My pooting at Jang (Tawana) Biett. of Arunachdl Pradash 1

.. wh cg 45 a far remote olnco in Mily terraln Y wilf! ho_ T
20tally deprived of any melieal faellity and moteover Yhare

will be lossar Oxygen Zonag and 4t will be #1f¥lcult for ma
to suotein there.

alr. oo a Governmant servant T am required to ac wheraaver
tha administration dasire me service to he utilisad.But while
making such transfer your honour 1s roquirad ¢o aftlere o the
provailfng rules. Transfer ordars should not nive rise to any
decrdmination, In this context I crave 20 hrina to your tind
notice thot some similars - oerson have heen continuinag 4n 2

particulars place for Y@nrn in guccanaion and-thgy are mmt
subjected to any trangter. ' ’

, Loaving aside those matter , X farvently reaquest that In
the great 4atarest of my haalth and my an11¥ vou may kindly
allov me to remain at Aldlourduar QW@at Noaagal) or 4n auch
Place whorn madical facllity is avallable. You ma

_ ¥ he nlenmn'“
2o consider my posting at any CMC,Offica which 4s locatad in
Bihar even.

fir, Cn my jcining &n Nyukcharona chu Trvantiaatdnn guhe 'L,
Divighon, C0T, 18 Jang zananq)nlm?tf nf Arunschal Prademh” T
have r@mgcﬂﬁ@d at Cauge & Dincharae ai1t Meaorvation gita at
China bridge this.1s a very far renote vaceim nlace
thorny Jungod,” aoing and 2rvino by oot walkina. throuah the

(Contd.on page=2)



(Pni’m-?.‘

Thorny'gungal and foot path way whieh 4o very shart way hyv ‘
“gsurounding River and River no any communi cation from here to _ °
Jang and other places bacause , la@l{ thorn¥ jungala nothina
1g avoiladlo hore for the human lgfo. Purposely T have poatad
hore for toking eway of my 1ife, When the authoxity wall knawing

Mat myself s=uffering from heart desesse and bolng 'the chronde
uh@attﬁgatﬁwnt thoreafter with malafide Anmtention re-voste o
Gauge 8 Dlacharga Si1t wsexvation nite ot China brldae when
thore 4 no any medieal facilltz No-anz commund catinn available
even nothing for hyman being avh fabln theroafter vostad in auch
place which 3 clearly. known the motive of the authordty,

t o

: 'sir,.glacing this grayor for frmedinta considerina my
‘.'ponting %o Alipurduar (WesR Bengal) or where 1g the medical

facdlity aveilable ,If pot ezmoathaticallx considering my ¢tranafor
from Gauge & Discharge ‘and Silt Obaservation site Chins bridse to-
Alipurduar or where the madical facility availgbhle, then the
myaelf to be compalled to leava the ancm of,my prasont nosting
and 1o any othar way of atavitntiva 20 aonronch thae sporopriate
forum for naturel justice to not subjoected tha nama again ana -
ngain ,becausa I am facing with such malafide atitude constwtdd
by the departmental authority oince very orolonas anr alwayn
driving with 411 motivae way and harrvemina maximum, theap nre
of facted dug to balng the part of tha honenty of thae annticont
and not 2gnociated to the authority for his on purpose , thase
sra aggaciatad they are providing all focility and not énciﬂo
thae tronsfer out of the Divisional head quarter and nuhnnavieiog§!
head quarter the such oersons also to-much jurinr in the 1ench.
‘sogvice-as well as in-the qrade sdoo, even no ariy worxlt Sarktar
Orade~L, has been posted in the site worka nccent tha aonlicant®

gix, with vary xegretfully, T am writting that if the ,
1w e poxvice of the apnlinnn& 18 not requirved in the depoaximent -
., You wmay please be reconmanded to the compitant suthority for
' granting tho voluntary ratirement with immadinte effect, &0 the
correar of m¥ oschool going children and mr wifa familier 14fa .
has compeletly xuina ver badly, and which 10 resulted that now
my wife ouf fering fxom the IPNIYY txaublaen and ehe under the
treatmont An the Indirs Oanidhd Tnatitute of Madlcel uf&«nn@ . vt
-~ Patna Tnthar) « Authordty wall knowlng about mY 811 clrcuometanaga
after wards ponted dn the vary remote and Vacclm olaco 4n tho .
thorney jungale whare no any communi cation nnx ‘medicnal fnc@litﬁf‘

uvaila‘la. o o R R
e, undace the ahovae com:nl\lnn clrecurntances , T am blncﬁﬂw‘
thioe sy prayor fox aympathaetlc conalderation of my cana. e
f LIS f ! : ' L
' " ' ‘ coe SRR
. .. Youxn falthfully, Loy
A P ,” ot
WAV N ATV R
‘ A A I ) CAR
‘ W/ sl aed'd ! ‘,' )
Co

: Gaune & Macharqe, 311t mhearvation, ©
o China Pxidge. : : RIS
KA . Undar . ! ST

N{r\lk.cilnmno. thu Investiagation nuh-m‘rimioﬁ .c:wr::
Jang (Tawang) Diett.of /\r\mhqh?l.r‘:mdmah-. ©

‘ i [
Copy. 80te .

The Aspistant ﬂn?i
Jang(Tawang) sdt, o
admilar necosssry action pleaswv. ) .

e . { Be Lo Po GUPTA )
) ' /s Cradewls _
Gauge & Ddacharga.si}t (hservation sita
cuc, at China bridqde '

near, Myukchsrona Chu,Xnv. Sub=Divinion, G,
Arunachal Pradesh for lkind information end

o TN

=3
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GRAM '3 CENIWATER: ITANAGAR, PHOME 3 0360-203510

. GOVERNMENT OF INDIA
CENTRAL WATER CCMMISSION
- NORTH'EAGTERN INV, DIVN. I1I
_ P, 0. NO, 144 xmmom..leuu

»

NP‘ ynxz)»nz/mm-usnooz/zqq 5-—075 - Date 21 f6/200 2.
TOJTT.Al » L ‘ oo
. Lo EEEEE F:__A..A_‘,.\.,‘ L . D

shri B,L.P.Gupta, ‘

;WOrk Sarkat GroI’ . ' '

through Assistant Engineer,

'stn. cwc. Jang (Ap).

, - — . r"{ L,
- sub s Prayer for- modifLCation of transfe ordar No.
I NEID=III/Adm=5/1452-60 . dated 29/2/200 2.

o With references to your appliCation dated ?1.J.200ﬁ
on thﬁ abova cited subject the parawise reply is given below ¢

. _ “ {,/
Reply has already been given vide thiJ office
"mtter No.NEID«I:cI/ca/PF-na/zsez-as dt. 28, 5, 2002.

 Para=2 3 (@) Workeharged establistment refers to those
BRI 'qhose pay. allowances etc. are directly chargeable

4o " WORKS", Workcharged staff is employed on the

S Lo oD ¢
e actual execution of''a specific work, subeworks of

' a specific work etcs and question of posting agalint
”*tﬂnure place is not app11Cable in your cas@. AS
you 'are working under North Eastern Inv, Divisior

No.III, CWC,.Itanagar (AP) as a workcharged staff
you can be posted. at nny place within the Jurisdi-

. ction of this office in public interest depending
‘administrative

- Pareet +

&

upoh -the requiromant of works and
exigencies.

‘f As per rocords availabl@ in this office

‘Para=2 3 '(b)
before issue of

there has been no intimation,
that you are a cronic heart

your transfer order,
.t.t‘lt,( i

patient. THus , presence of guch an allment,
too of chronic nature, is not catablished cn the
basis of rrcords avallable in this office and
information furnished 5& you in the paste '

- 4 Contdoo;2ou

5 s N
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gwncims and requirement of works following the

an, .

V;‘{. fp‘mvaaiung ‘service ‘rules, 'As such, no disorimink

r.

ation hps been made whatsoever in effﬁcting transfors,

NED
Xbur request for'transfer to Bihar has already bagnl?“

forwarded to the competent authority vide T.0, Letter
R wo.mm«xn/cn/pr-xmmu dated 1/6/2002.7

Para=5 s ¥ou ere not the only person working at China Bridgm
| o aitm. Thor¢ are other permsons who are also working

there for a fow past year, lance, your allogations
pf malafide intention are baseleas and are thorefore,
jnatmd.

ou are poatad against the sub-work of a pwd spaod flc
wdrk as statesd in para-l abova in public intoreast
swhore your sarvices are required according the rules/
'pxovimiana/law recrul tment rules otc, Your letter
ﬂpawtiaulmrly insists for pomtinq at Alipurdunr whora
you have slready servad for ambout five yeara. Your
éuch insistence im unreasonable and the grounds given
by you for -uch inpiptence untanpble, ~

. . P
My i ' ' [

R "
A

'ffhparmé? [ &h@ department has nwvar ‘sald that your earxvices are
’ 5 dot r@quirmd. “Your txnnmﬂmr to Jang Sub division
i%a@lf &mpli@m. thnt your sarvices are: mmquirma under

ix
&h@ jurimdiction of that aub Alvigsion.

Your nttention 1a 1nv1tad to ralevant condu¢

g f N | e

\ ) o ( De Ko'TiWﬂty )
. 516 Bxecutiva Engineer

Qi

contdse 3,
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A Thie beded Cagln S pot b ban ot oy bk doof by *“ﬂ

C. B, oo of lVU\ Leading Lo the prosent potitlon are .
that the petitdoner wog ap)ointod 29 o vork sorkor grndc IJ
~under Lower Lagyap Construction Division lo.l o{&cntrnl
| ‘Wotor onhd Powex Lomnission. Govarnannt of Indin ond ponLod

; at Gangtov (aikkiw) in the pay scale of Tu.llo~100/- plua-

l'cro‘t.lwr ollowances admissibla from tife to time vide appointment

S it datud 93,7074, Anaued by tho lixeculive thilginaor of Lhu

“wadd Divinton, Twe to his profepsional conpulense for hio )
' : . Sl ipatdnfaglory nexvieo reoordn he waoe promotidd to VMiopk fnrKor
' o ’ w3Grndu I An thoe prujboh An BikkAm from A2, 2,79 uptq;25.7.ﬂl.

' ! o burdng his sarvice paxdad there, he alno recedvad the i

' !' i aextdfigaten of conpetonoy and abA Aty Byoan urider dotod.

. ] .

. o AN o0l the patitioner vian trantforred fron BLklLn Lo . ’
. \ \ X .

* . Tsunjmuhn'lnvnnulmuLiun Uleale, Guitrnd Mot tGuantaston, )

[ e tea o m Vi

' Shillgng. The  afovessid Lrnnnfnr nnd'rnl1uvlnu.n:dur'yun| , ‘
§ 1 xacelved by Lho paLitionnr on 26, 1,0l (Sund“y) at abbdt o ! ‘, ‘

- ja 7 15 a.m, ot Pin residenco and he filnd an npollcation on

.

Ce ‘]"l“ "7 7.61 hefore the Exacutive Enginoer of tho nnid Divlsion

"whorcin the patitionor statod that' os the potitioner vias . 1iving

\"ith hiu fmnily ot Gongtok he moy bo gruntml/rotoinud in
tho nnid Divisdon. ot.lopnt-forntnn -days .to.onoble him to. T

AL TIEY e
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90t fznin ranorvation hut thoe Junh dnmnnd of 1ho pctitiouur .
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petitdonnr yepnxted Lo the Exosutive Enginver ol lmplald

"hdvialonal OffLace un 200,00 and Aodned o powt oon e tan

./ . " '-" \
'wm i

"l
T .i""" ri

dny. 'Hns-_pm.ltionor vorked ot Jmphol till 3.9.01000L, Iut, \

J"

 drnmd3nto1y Lhnrunrtor the rnqquttvo Engineoer, Iaphak,

E1rﬁn'fn:rvd the petl‘ionor ta lipaimu#h Tnvestinatian Sub-

*division Ho, IT about 21J kilometors avway from Imphal nnd the’

rctitioner joincd there on 7.9.0L1 and worked there til] .£.1):1q0L,

Ihcroaf‘u » the patitioner wos again tranr‘orxod to Imrhal vide )

|

l
sl iy - . |
lottar “dated 16, LA, L?OL but the potitionnr jotnoJ nt Im'hol . s [
on ,.li Lol at the rnquoat of the’)ncutivc rnnineor,‘lmphol ' N !
"ond ‘the writtan transfer order was given liter on lG.lLFIQOI,‘ |
The petitionor was again transferred t6 Silchar-vide letter
da ed ! 4, 3,07 and the netitioner hod. sub*“tnd an appl{cation
on 19,3.62 to the Suparihtending Engincer, Shillong, through

vhereln the watitioner stated. |

Exhc&tivn fnglneer, Imphal'
'thot hr may bo rntoinod 01 Imphnl as he vias stoydng ot Imphal
 Jv‘ th hi° fawily mfmbqu and 3o
?‘fébeﬁn dmittad in the;

potitioner was under treatment ‘n the Tegional !edical Coilege

school onlng childrcn'hgdi i S

chool'rhébnﬁfy“and the wife of thé‘f

'Houpitol ot prhnl but tha outhoritioa turned dovn thc\ ju,, . '}
, demand of tho Dctitionerﬂ rho reti»ioncr vas relived on., 30 4 q L , : }:.
,:_xron Irphal with 3 dirnction to report to the Asristant t:ng‘nﬂer,_ '
: . 45 Iipoimukh Invontigation Suh~d1vision No, ITI undar Silchar |

! {‘E'Diviskon vide letier da.od 30,4,62 and the pctztionar joinod

“his nc" osting on 11,5.62 under the As istant r‘ngmner, ' ) ; S ’ ’
‘ i

'(1paimuhh gnd¢r Si;;har D{y;s}gq. Cﬁuaﬁ$gtqﬁiwtho A sxdtant

|y

> v e bemetannc st § ¢ |t ey e
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and Lhn pelitloner a 1m0 bask ol aepol Led L

Tipateukh Jnvestigation

Lhe wite

bivisjon,

the fxecutlve Lhelneer,

“pgachor un 2, l9b2, Thot Gho poLiiluned vanaingd ot,

| uilfhnr £411 9,6, 1902 and thereofter the pebts {onnr as

jagaln dixnctod to report at Tuival “huya pite at 'Mzercm

"”;vido lnitor dntod 29,0,62,. Felin? faced viiih such. tranp{nrs,

V] Ftho putition"r took loove on para’nal ground oo hn hod to,

make ar*anoewpnts for his family members vho were netting

'hharasanrn. 1ike anything and after availing:the, lcaVc.theAf

at. S‘lchar “‘v!fxrn rut the ’

C:?(j | LQ : .‘3‘5}
| 5
SE;S{’ ,%*; - ;

i B K e

ST

i {: i 'f“pgt'tianer reported for duty
j: . ;ﬁ.g - gupoticionqr vias informed *Hat the Tuival vhuya site hqs alrondy
s closed and the petitioner vias agoin asked 10 ro*ort to
h:? o "f.”*l0|olhan cauge and dischorge sito vide lotter dat crl°ﬁ 2,83, .
C ';@/H}#._ S l The petitionexr vent to }holonpasuing thxou"h jungles . but w{
o vqwaﬂfhf: B r;ho vas dzgalpointcd to kno thut thcrc ’a= no, sitn ut nll
: "|'.:|!‘;:~‘,‘ i
W ; ‘ .*Hnﬁ_r,ﬁ cot Khokan at:that time. He come’ bock fro= Vhovnn and reporte'
o P ke '
. T PRHIENIR
: ‘ sw' * to the Assds stant Engineer; Tipaimukh Invcu *qa*ion|5ub-ivision
B R 'III. who fnstructad the rotitiona‘ 10 hecong ready,tn qo 1o
. Ly e hhonun vide ntiax daver 63,83, vnan the -ratikionar vos -
' :'-roacly o leave for Khokan, for the "sncond tima, -the. I\nsistmt
N ; .'-;i'-i'fk Enginnex of 1ipozmulh did not ralease him: {ron Tiﬂe&ﬂulh and "
""f~ L thc‘Asai stont .nginnar,wroto ‘a letter to tho E"ocutive Enginncr, g B
AT :?1 f Tipaiwukh TnVOSuIOBtiOD Dlvision N o1 of »1lchar|vide lettnr ! '
. | B el l"t i
} : 'ii"._ﬁazod-la-a. 83, -uhoxoin he in?ormed tho Erecutivo:~ngincer,
VIR DR ;
,-'ﬁf n; |§“Silchar thotlthe potitionnr had beon temﬂorarily cnguged ot
A Tipadmkh. duc to_ﬁom" gent ofiigial w 9“’~.. or.the time . ..__.._....._.__...,,l..,.
{ being end tho Assistant En fineer of Tina;nukh rodUasied tho R f'w?
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o T TR ' .;
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' ar pl:catzon on 7 01 before the Assistan ”noinncr.

';on‘gﬂﬁuﬁg so that tha potitionor thay moot thv‘Exocutivo

ineer at Silchar for qgetting the s2lary ond transfer

'trnvellinq allwrancaes but the Acs i,tont,Enﬁ‘nﬁor refused to

reply anyth‘ng and he d1d not even like to 1alk with the

l
‘ notitionor. That on 16 a, £3 the -etitionex recaived a h&reluss
..-Mt:‘
} jmosango vhﬂrain it was stoted thot the petiticner hod not
L. f
“Qjoined hig podtingpluce ;and violated offlc al rule and that he.

fthe rngmoer in-chnrge. The ~etitioner wes asknd to

:Jsubwit oxplanat*on. The petitionar sukmitted. c,planntion on
The said

explanation Vs

v i
|

L

S

'.‘t', B |

A
|
|
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salary of the netifioner,

roceivod on 18,4.1 u083 ™

"l”

-~

l .4.83 s~nt‘no that the all\gation vas folsa.
1

¥Silchar for, ‘n.orving pim.tho foct of 4he non-rece

W83 the‘

'Silchar zefudcd to mea

t thc retiviOlGr and as Juch the .

but tho Erecutlve Fncincer at

Y

‘

‘petltioncr \ent to thaioffico of tho ancuti'c .noinnor at
ipt of th°'

|".-

"

petitionor had no o

thex alternative bust«to, filc an® applicatlon'j \ t

ll"

%on lJ 4.83 a
I
of the Execu

A |
’ax,,.the

and mazntoln

compelling c

1%Exocutliva ‘En
'_"'A‘J

'!Jtating thul

petitmonor vas not. gcttlno hls

txavelling alloaancea since July 1982 he ho< nothlng to eot - ' .

s onr the refusal

potitzonerh As

t Silchar otatlng the grievances

uiVG ginfer to meet \ith the

selary endiransferr L B
l' .‘1 B : T

hlmgelf al d hi family members cnd under the

Al
. ’e

ixcumstanca».ho file d an appllcat‘on befoxo the

' |}' " | .
I L

’with effect

i
féfter'ﬁhe po

1
Cn ?4.,.87

I
‘.gji‘tho loave oppl‘cation'Fo the Exncu»ivn aninoor,<ailchar. . Lo
“h ‘ S :
d

’hairnan through the ;7ecu tive _nglnecr of

trnnsmi;sion wherein thn rotit;onor had

very f*quﬁnt tranafor.iho net S‘ionvr s unnblo to meintain

ginoor for guunting laave on oned fron Lp 4 83, - W
A ' TR
nin to qrant carned lecve and any other ldovo L (J'“
A L e o = m e
flOﬁ 9.4, 83‘till thu matt"r was saitled, There- -~ ¢ ° At
II - o o= . oo - sems L g

t1tionor left for hlS néti"c olbco after filing ) i

the potit1onor Smeit‘od an n)ﬂlication_to tHE ™ T
; ' for ‘on ald ‘ o

-

s*n*od ~hat dua to

Imphal
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%““Tff”l? L hiu fumily buan G Jow aid Omploypﬂ that 4he ]vtiLiOnv
”.”"'“M*‘”-_i‘”‘_.‘- ‘-. -
Ay hod saheok going shildean and nov undor lyqnh[pr Lo Iipulmukh, .,

N
¢ Ol T

P—

PN T _
SR the-petitioner had no other alternstive but Lo stop the educatxoq«
of *he children as thore ¥as no school at Tipat=uk] site, Tt -fs
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;pctitioner may he posved to a rlace \hor bhO'petitjoncr;could"' .
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';foot as there is no road covqunica ion. Dut the.pet;tioner was'"

——

P " coo S
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.?h{:hich fulfil the Contral (Civid Sorvicos “riterdn con b - safaly %.E
'!  copver’ed into P“rman“nt'“osts viithout: any“‘o~~ol CIDSSificaLion i
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-rptiiionor'on 71.4.84, The coplos of thu lnttug are unnorod
1 as Annexures, Al-42,43,44 & 49, Tho patitlonor har'ulgo annn»od .
! . S
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. ,}; !:‘“the uozk Choxgv staff in the pxoject worh unda; Loriex Lagyep: ’ ! :
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I%“Tw&:”ﬁr the poti}i?pﬁf ﬂriEOJ' In fact, ins taod ‘of’ procqedfng  \ ?ﬁf ,w; {
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L J"Fﬁifgi!sine catogorY|aPPointeﬁ before or aftcr hint'o. s '.J*"v' )
I : h {.fg.ﬁ?&'dqalt ‘s subnzttnd by[theilcarnod counsel xor the - ':i L
fT'; :f 5‘;§Efﬁﬁt§ﬁégnenluhat the’ ?gFiFnLof ﬁhg’nnﬁhgflt" in. passing fho };‘ﬂ.é‘”
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*[P“*?f?3°uﬁlfﬂﬂ Anurinlnatlvultﬁgﬁyﬂenylpyltvxmtnuhxnu hls numVluun . '.él'
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t hh. i i V“SUb s.<h3t theipetitioner has not reccived his .- T
(it ;;J i salary and otheriallowances sinco’ July, L1082, and that

Al O N he has a)legal right to get his salory’snd "al1o oances,

gl f ' ‘l U Heard 'tr. S Ali, leorned Sr. tanding Counsel,

' i “Central Government. If the petitioner has raally orked

upto 7.4,83 and thore is no le
‘*. to grant him his salsry and al
u'.hfn -the respondonts shall pay the
it fro= tho date of rﬁccipt of thi

Sl TTRINNI AT

al cause for refusing ° -
ovancas upto 7,4,8€3, )
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‘ . no modificotion ox altnrntion. Weolavs examined the.
: ©ooo T4t petitioner, ‘o' do not express any o"nion on it in
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'sé;Lf. Engineer, Ti”JlWUPh fnbesvlgation Division. Ho.l; Silcher, issued

JUzoram, The petitioner

b Lo the postlno order to Tuival Chuya site in

* - We's relleved by the Expccutive Engincer, Tipoai~ukh Invest:gavlon
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Joinod Tipaiuukh Invosti ninukh with.

‘  ef fac~ from A, 9,02, St ld.h B“, the . Supervicor in-charno
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1 "inforrodithe potltionor thnt hh nxould.nnpoxt to Juporvisor'ot |
i : vhhw si'*tlr In.slt?‘?rd o. ‘)oznina tho . orJ' w-h:n ‘tho J»oti“ti.omr
2 R ,,-'proc'cdﬂﬂ On Cacucl Loavn frow lo 5,02 to °C.u.07 On return'h o
%f- éiil %;. N fro" C <uvl Loava the noti‘ionfr was allowed to Join, at 71vis;on o
e fgﬂ)g‘ ?.vO’f;cc a._Sllch r where he wo”knd till o.5,r2, hﬂ “a° then
5i. %ii»?; i:{dlr;c ed to reuort to TUiVul Chuya site 1~-r' ; rly..But thc'
) ,r : : nct*t:ioqer‘ ap; li’d for l"wvo fro*: 10,5,02 te 20 6. an, to )>rocrr.vJ
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i yugﬁ .6 gf'xithout pay andalloyﬁqfﬁ‘vyaﬁ grantnd. As suchl?b?J: ﬁ}$}i{;ﬂ A
zj el ffleﬁgoss leeﬁe sala*y for thelﬁqféqq’of 7 days,. 4, 9..24 h 8" o:f}"ﬂlTPn;}f
i ;ﬁiﬁﬁﬁ ﬁﬂ":gaﬁo {f{li:blo to b Fo rec?vorcd from the petitippqg as mex k] 7f et -
f{f E*m:ﬁwfgﬁfsi It'4s elso stated ﬁy tho Jfeapondent thet sftgr T.months!. ‘. .;: .
; 1 ) g q'bs!onco fr'm duty t*]o poti#iqp':,r readnad i, .qu.tx- 1..‘&.94\141?101\:....,.._..1 3,},; ' E';l
i a‘ : ’“Nn P ;? .2, 83 (foronoon) and utHTipuimukh on 5, 83 ' Onﬂé 3. 83 ;;",plé. . gﬂg !
%Tf?f;: ;ﬁf,l tha potitiOner \a§~21159_32"a:xﬁqgﬁ“£ptiwwtion that an«pgy%qn..n_n. ) ‘ : ;i:
}%ﬁti; _Yiilsprocoodtto }hokan Ge D sito[sinca the site is eatabliuhCU 1121;'?n: , - :
'jilz”aaa the” 41.9 Va5 el es ;ﬂ:;_lfsvh;o:d‘?JTQ;_'}QS.«. tant FrTq‘;';;,:,;';;:; et
;E'Tfﬁ‘hion 1R, 3 23 ‘he petitlonork;f LﬂirDCted to doin th”'site1 ?lfﬁh;mgn: X
.wu H~Th0 potitionor continuéd™té Tbta}-ot TLE3LRIRN dcfyinn the™ e ?
il I'ﬁfflauthority § ordcr till 94 h.ﬂo; It is Jl’O stoted phat from j" 3;
.;E ‘ﬁﬂ :é:%;i;:Lthe petit‘oncr u:x \ﬁl}fnlly remsinag ?bffﬂt frOm.Hugy:ﬂ‘ o l;
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,'_ Lo ”Ouu”U“ 1huL the putitlounr had nat Jodnaen the vork sito nop
| 1ntond Lo jJodn-and. the »ntitlonvr had iufnlfod Chin, In o,

i, suk’“Quent Feport the Assisg: tant Enzincer IH:OFWﬁdutth_On

T, .<3 tho ucttt onar. forcib Jy-tried to P “lf attendance

to

' n tho \tiondﬁnﬁo feg iétrr from 24,3.03 hui ‘hc'ﬂsqistont ‘ -,

B , ’naznﬂﬂz dld not ﬂllv"wtam to do so, 7ho'rotf*ionerithcn denandoad

5fib& pay .or the entire month of )1c“ l“ﬁ?,‘?hqn“thq-Assistnnt o

BT -nnino r‘“ns nrnpnrec to eive his ray upto 17.3.23, the day on
. which.~1 titioner should have joinod t:shoL:n sito, Bt tho '

tpetitionor refused 4o drah roxt raymnnt fo'A‘h“ch 1003 Oh

~1%,4 83 .the’ netitionnr ¢ame dovn to the \Jvi'~on Offjcv at

’

'ﬁl;Sllchnr nn”.,tattcd co“plninino ag2inst the uauistnnt Ingingor
e : . {--and the oaftc: Lthe pot 1‘ione:.uub1<ttnd the conplalnt< against . ¥
. S thc,As;;ﬁtaht Engineey in writing on J".4. ? 1tu01f stating vhat

;,hggis;going;to his natiVP'rlaco'a. ho hag not Henn'ﬂaid his

afsalaryifor-Lbrrh L983:and thot e \ould be at his n«tive pJoco

i

t;ll he \ould ‘not gvtxtho po"tinq ozdfr OUu ef the Juriadiction

t

.of;o;%gha" UlVi lon 04 vell as Tipalmukh Inves? Jgétionluirclo

yiee

'°nillong.. It i’ tuted that since 25,3.83 fhn potitionor
"has not rrsumed his. duty till dato of f1lllng ofihi iu3c.

A Arrlitotion. ‘In pazagraph 6 or tho aforespid’ ‘Usc,- Anpl*cation

it hao..bcen Stated thot tho Petitioner hasg bLéanp pnid oxCOfs

o P e e -.-—_..—-.-._.

IOJVe Jalary for™7” duyq, (rom 20.6.082 to 39,6.07 Lomounting to,

D RJ.L24 2; which is 1ocovnxuble from him nnd the order- for

“"*%"““‘-"~zngovnry ha"fnlrnady been 1snuod‘t0’him on "2, 1,19 Vjth"'”““"““"f“ oo

Same ;4;~m“¢aﬂu;QQLAQU;LQ:QONOSiLHtUH-ﬂmuunt WAthin o month fron the dote

: l/ .
} 0
o'/L -oof refoi t of tho- ordor fuiling which panal intnzont shall be
// ’ charno“ und u“‘znpziauu nctzon token for 1c»ovo“y of the _awount,
¢

In this paxagrash, the 1e">ondon~ ho aleo civen the dotails'

about the PAyment, of trong o, 7. Yhbills Tn tafagrarh 11, the
& : _ o L .
resrenzonts have also stated thot the Fetitionar has not fjled

. he netition Lorafida a5 the following ducs I, Tecoverabloe
© . Troi hin ;- _ o _ : ‘
R A
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P 53, m g lnp‘éo aent for wont of.. -,
S YT IS A Cauthintic ‘rroaf .
1 J o <ot hof havine unfn"‘"b‘ﬂq
! 23 {T\"' ".-739, 25 Journev. {ron ‘wza~ :
1o /sy CTffarur to Jaun " |
Lio hof 2 WO Haned hwck)."--?' o
Cee . L n . : - .
e e o11904 Eveone T.T.4, . S /
e 1.0.87 to 23“.!.\..... "2 advance dran s Lot
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by ‘ncrnnglcove
i ‘ calery deratn froﬁ nooang
< 24, 5,67 %o 274,75
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H o R Srind tolal’ - . s, 2015.35
Froe gl In.p2ragraph 12, the resiondent Ko+ submittcd that'the
: IR ll. L. e e '
K ?H, Sl potiiionnr \antf his pay und ullmxanccs \*Ll;ut dninn cny ‘
Gt M éA» »
oo ‘
r‘“"37'h“*'ﬂ? i vor} in tha sipertnent.|lIn fact,.he des iro*'.uau h"'should
Yol glepiy & R
il .g[:f%gmfh Ity oet hia1 Jlarics and-allmtances; without jeins ne- n his’ Lduty
L U F N e :
:ln.'." et . ) .
5;;g“¢tqyi“4d.f:n Vh‘ch 1 not pcrnissible under thn lav and scrvice xulqu.»-
NEERE IR R R ' ' ' T
PR RO N R Ch 18.“. 984, the peti*ioner files another nicé,. m"ﬂllc tion
il p LR ‘
%jﬁ' !;.f'wl' P «be ore the Gauhatd HiohICourt With 3 pruycr'for oiving.
el ¢ { [ 5
et g gl .
" % | 'ﬂ; {‘, irec;ion to the rnspOnden*s to pay the °nlcv" and travclling "
o l'allow%ncos of the petitionor from July 10872 on”ﬂrdc and to g;vc _
diroction to »he respondents to. post the poti»*oner outJide thej ‘ Lo
;jurigdiction of the x espondont Ho. 4, This' ni0collunooushApplicam_.______m{
I "1 uif‘l : . '.
tlon has bcnn filed aftnr the restoncents ¢ luc ghr ﬁsc.. : ;
: AoplicatiOn on -11,1,1684. \-'ith the prayer for wodzflcation, ,
™ .
alteration or cancellat ion of. the order co cd 5,11, 1933 .

In—this—#aso.~A0p11cotion,-uhanootitioner has -didputcdudomc__l__,_’

- et bem o

of the contcntiOnf';g;:gg"Ey the resnondents dn uhe !ﬁac,‘“~;;a__~ e
' Aﬁplicablon filed by the resrondents on ll 1.1984. But ‘the- . T
':E' “ Hiah Court did not pass any order, - ' : . . o
o '16. - 'After going throunh the counter- af"da“zlwz;;{H;fﬁunm—_—'_" ST

[ T |' .“ll

respondonts, X< find uhatltho petitioner's WIﬂr) and tran fer

ravolling allouance had bﬂen paid 4o him in accoxdance: vi h .
I , . . .

law nurihcr no action hao beon taken b" the autho*ity on the '”; o

wirolosa mes$sag dn»od 14 4 03 as comrlainad in hzs petition

end as sugh he. ahOUld not havc any nr;ov.ncr 1o nalie now on
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hia couuy. The aques<ion of reqularis‘tion of his wervices

<. e N el LG e St e o m e o ceemmnn v M suelime e shem e e ceamase w

'ﬁ,§.P””W nﬂnt non~.echnical stoIf lies with .hﬂ GU;hO“it” to

- . “ “":'"'uu-'-:;;‘"“,”‘:
considor for Lhich we .do not think that we sholl be ju ified -
to c1va any dnrcctlon .“nroovnr, the learnnf couns 2l for the

'ipet;tzonor haq not aJvanceq any, subnission on-thoqquronaid

“.\ ‘1.

i Qriryancoa ot tho time -df hoarin , At thc time o' hnaring

of the aPpll”Dthn. the lﬁarncd coun el for th uqtjtionar

.t

iy hau only uroed-thet \q shoulﬂ adve ‘a direction to, res: ondcnts

thah the 'eti+ionor ahould be transferrod oq» "0 the jurisdlction

“in»rndino Eng 1noer vOﬂt:Ol Nntn" uOﬂ'juﬁ'“n, ' B

lip i"u}h Invcstzga ion Cirrle,‘“illono, Nuc to uhe hnrrawmontan

“hich \viag, met out 4o him Lyefrecusny traq“fcra by r;sﬁonden* | "
N B Hg.'?»nd his suborcinate officerz,. I o B : :
tj ; ‘:5 ;17‘;"Th0 Yearned counsel for thekespondents suhn;ts_that . .
' "f;."‘- v tno*e wa8f0 haressment 4o the rvetitionor. All the.trén;fer;‘i \

- pggg;s:that‘were made by the roSﬂondonts vere in-the ihternst'f DA
4 AR | E

LIS AL PV

eeL.for tran¢ferring hiw ou of tho jur‘f”ic*ion o£

P X
"'51,..

frcapondcnt No q, I* is»fu h"r‘ lbnit eJ hy tho lear eo
i\ ey fan '

'», fcoun*cl for the ros+ ondontg that no case of nalefid of. tho

. “ '_ o :.
[roswondent ilo,4 .hos boon-mado-oub—cal&ing :ormany nction-uuwu~-~~up 4

Z'by \ay of \giving any direction to the xes ponnant< to transfer tfitﬁ . C

bl

- C ’ o
rem ves s @ o e . s

‘ ctitzoncr out of-the—juris dxc+ion-of~rnfﬁnn cnt‘ﬂv“ﬂ

~After hoaring the learned counsel for uhoﬁarLion ".,"”' o N

‘ 7and»on—go1nu-through«the-plnadinqs -Wo do-not- 1nd~any ; -
s .

uub tnnce in the suhﬂ iona;ﬂﬂ”“ by_the Jcprnod"rounﬁ"l for

the petitionor to g;vn P dirhction to tho resrondonus to

- .o onompm

-t or e by th
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'
b,
1°
0

. transfcr him out side the juriadzc don of rn« ondenu No, 4. T

1 On conuioeretion of thc entire matter we co nou find any

i ; ,crit ‘n the petition and accordlnglylvhif uplicntion is . Lo
i , ‘ . . . :
AT liable to be dismissed, \hicn e gccordinaly do. : ' '
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“ffLCENTRAL ADMINISTRATIVE TR
_ P
mOrtgLna
péte o

The Hmn hla Mr KJK.ﬂhnnmn. Actimdn

— ;hri Bhaqwan Lal Prasad gupta.
B Worv garkar Grade~t ;
' STLCISD -1, CWC Alxpurduar (W.B)

B Advocate Srl B. Malakar.

‘n
o

- Versus:7
A

n of India,‘

" unio
represcnte

‘ he,Chlef Englneer,
5Brahmaputra parak Basxn,
CWC, Marathan umpling:
shillong: Meghalaya: '
“The Executive Engineeﬁ,-
‘NEID- -11L, CWC. Ttanagar:s
‘Ar nachal Pradesh.

”s:; A. Deb Roy, ' sr.Ce G.S- Co

T

TBUNAL GUWAHATI BFNCH.

1pljaat1mn No.”333 of 2001.;w;5

g ondoexr ¢ This. the 23xd Da

Fhplnanlye Mamhett e

4 by the gecretary:

Ministry of Watex Resources,__
'_‘.of Indla, ew Delhi.

f5?5;§zé’nob7/ T

/%//

...hAppl;cant

y of eugust,ZOOZ.

...Respondents;

-gRDER

PRI s
 CHOWDHURY J.(V.C)~
; L [
" BY this 'applipation under qectxon 19 pﬁ ‘the
_dministrative rribunals Act. 1985 the . applicant“ has
"'clalmed the folloW1ng rellefs s ;5‘¢3;f, x 5 .

T (1) the applicant may ' be

95:7.76 and /
S5 (ii) may be ’glven postin

' (Bihar) r to Varanasx,

pelhi.
\.k»\»j>\ﬂa}~'7o

Lucknow,

confirmed with effect from

g at‘"Mujaffarpur pivision

Agras _paridabad or

contd..z



o, was '

31.1;87.
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-Grad
,The“app1\mnuh
fﬁgeffect ‘from 13.3, 75,

‘_'regularisation with effect“from 25.7.76.

fvap licant had moved 0.A. 116/86

earlier application
regularisation as a permanent ‘non technical staff.

.application alongwith other

A<2] l ,87 the respondents

- The applicant_ was appointed as Work

e-iI "undex ‘Central -Water Commission from 24.7. 75.
o

wnp promoted A# WOrk nﬂrknr arncla=T wihh

fu}l‘

The 3a§plicant claimed benefit of

frled With the 0.A the applicant has not filed any order

unﬁerﬂwhich the applicant 8 request for‘regularisatign

.‘\\ L
. ¢

From 'record Jt is that' the

turned downe. seen

C.R.No. 1122/83 In

‘ . ¥

the’ applicant claimed

B |1‘,v‘

ek

; Y
T

v observed'as under ¢

"The fQuestion"of regularisation‘_of

. permanent ~ non

lies o with

his services  as
_'ftechnical -ptaff
' Juthority to consider

to give any direction. "Moreover: the

learned counsel

not advanced any
- aforesaid grievances
" hearing.' '

submission on

applicant's claim. for regularisatlon

jected Mr B. Malakar,
% -
not poxnt Out any in

{ .
L

His-argument was

applicant did change‘

posxtion. that despite': order dated

the Japplicant for regularisation.

learned sr.C.G.S.C for the respondents. Mr Deb Roy argued

. . .
A . “ : .o
! . v ~

; ten

had not considered the case of

Heard Mr A.Deb ROY:

In the annexure‘

the benefit of.

This o

:on the ground of regularisation the Tribunalf“.

PO
L .o

the, ..
_ for which we do
_not think that we shall be justiﬁied'{

Tty

for the petitioner has
the

at the time of .

lenrned counsel appoaring for Lho:

factual )

'0.A.147/85 was’ disposed of on.HTT

was_

M3
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that the clailm of the applicant for regularisation of the. ,

servicn of iho npp]ionnt hnd already heon conslderod by

thiu"i'r.tbunnl. IrI' le nppltonnL wau n.gqridvcd hy the

' order of the 'rribunal he should have approached a

“higher forum. Mr Deb Roy objected to the filing of the

Wi

.app}ieation 'onlithe ground ofﬂ limitation, and also .
R AN ‘ s s -

submitted that the issue has already been .hecard and

-fy‘adjudicated upon by thlS Tribunal.
i (S ¥ e .

_> The other ground relates to the transfer'of.the '

7a plioant to Bihar or other stations. .like Varanasx;

iiLueknow,‘Agra, Faridabad and Delhi. -

.‘:-4‘

:-.&,\ ’
~ Mr B. Malakar,'learned counsel for the applicant

.m.

at the applicant had made representation for .

P ey

transfer but his representatlon had not been'considered.

y referring to the Annexure-V to the written
statement submitted gubmitted _that transfer of Work
ff are not entertained as it affects promotion

'avenues of workcharged staff in the circle where they

RAE NETIRE R .
for transfer. Mr . Deb Roy also poxnted out that
§ o RO C, £ o ' . i |
.;applicant had not submitted any ,representation for
A Cate ' C
“ttransfer but his wife = Smt. pawan Gupta made

;;representation for transfer. ‘The respondents had given #

1

reply dated 297? .2001 informing\the applicant that the .

transfer of workcharged employees is ‘not covered under
'tﬁtl“ ?theu transfer guidelines.‘ It was also informed about

rCJection of the request‘of transfer.

\b \,\)5 . | o contd. .4
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5. I have caxefully conaidered the aubmteaLon mado on

behnlﬁ of kthe pnxLLnn nnd hAVE. umun Lhtnuuh thn mabar baln
AN

l\if tn-e 'l ’ :
on: record. Tho application claiming relief from 25 7.76

v ’ . ,.} P”}'M“,.

._hopelessly

the

baxred by . 1imitaLlon in view “of

,‘ . . % l 1 o
T o
Fnder‘, qection 211"cf the.

ki
BN

»'u

s Ac% .The applicationléliahle to

e-Tribunal

Administrat
hl)‘ .

fon accounL of limitation. Moreover, legally

lg;f ~ M'the;cﬁnim?of'the applicanL Y noL juaLiﬁied Tha ..
CRREYR ~:¢ - c o}
pplionnh hnd rainmd Lhn nnma lasuo mnrliﬂr nnu Lhﬂ ulnlm ': '

Lhis Tribunal vido order dated 27 l 87._

cannoL Rbml revivnd byf fﬂling Cnew. il
-_.,‘ o ,}' , . ‘

L, b ‘l‘ M E
~,.,‘\| Ty LS

» npmlianhion. Tha prayos o
oo .:': v ?) i
noL covered by the transfer»g

f Lhn npp1inanL for Lrnnnfer jn

uidelines and he has,beenf o s

oY

formed about the policy.f.ln_}case the ,applicant is e 3

-_munhexaﬁLed for a trnnafar ﬁox looaing thae bnunflu of

‘v‘a~\
Q;ﬂ%; /\.so iority ‘ha . may appxonch the,"ronpondonta by, a ] :
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3RAM - CENTWATER : TTANAGAR - © TEWFAX: 0360-203510
A YN Q&I o
GOVERNMENT OF INDIA v s
a\ﬂ:\u NIl \‘ﬂrzh“ UL NPT -
GENTRAL WATER COMMIBOION Lo
AR g Ty Wege-3
NORTHEASTERNiNVESTIGATION DIVISION NOlIl - _
Gre oEFE-144, $SIER-791111 - (STERT ). L
POST BOX~144 ITANAGAR-791111 [ARUNACHAL PRADESH] oy

. No. NE'DT“!/Adm—S/ | l'/ ol (0 ‘i Dated: )8’2" Ch 2-
Ty OFFICE ORDER
SR The following W/IC staff worklng under North Eastern Investigation Division
. No 11l, CWC, ltanagar are hereby transferrad under control of the ofr ces shown agalnst their
namos in public intorast with immodinto nlrnct ~ : :
Sl. Name & Designation . v PresentBSsimg . Transferred-to
.'i':"; NO. oo . C ) : . '
' . SiShriv s ' o SR I
.+ Kanak Deka, - : WIS Gr.l . NEID-III, CWC, S ,fi ".MSTLC Inv.Sub Divn-l,
oo , ‘ ' .ltanagar "CWC, Ahpurduar‘ ‘
: k ”‘ . ~ (Arunachal Pradesh) (West Bengal)
2. BLP. Gupta,»/ do- T MSTLC Inv. Sub Divn- I " Nyukcharang Inv. Sub ‘
" ’ CWC, Alipurduar ~Divn,, CWC, Jang
‘ . ‘ (West Bengal) , (Arunachal Pradesh)
-3 S. S. Tatua, W/S Gr.lll ~ Nyukcharong [nv. Sub  MSTLC Inv.Sub Divn-l,
S - Divn., CWC, Jang CWC, Alipurduar
T : _ (Arunachal Pradesh) i (West Bengal) . Ny
- 4 " Sipahi Ram,* ~ M.V.Driver = Nyukcharong Inv. Sub{‘ MSTLC Inv.Sub D|vn l, |
*ia‘i;;"‘.-ﬁy._-w . o e Divn., CWC, Jang 31 . CWC, Alipurduar
‘ '5;'; ‘ e ':,‘,‘f"';‘" L _’;,(Arunachal Pradesh) .y (West Bengal) .«

Mamk Dutta \/ Mech Grl MSTLC Inv. Sub Dwnl ' Kundil Inv. Sub Dtvn,

R P VY "/ CWC, Alipurduar . -~ CWC, Chapakhowa
L T " (West Bengal) ' (Assam)
f 6.,  Gurmit Singh, / Mech. Gr.li 'MSTLC Inv. Sub Divn-l, - Kundil Inv. Sub Divrt,,
o T “CWC, Alipurduar ir  CWC, Chapakhowa _
o " ; " (West Bengal) L (Assam) .
7. Bhim Bdr. Ghole, . Drill Helper - Nyukcharong Inv. Sub ~MSTLC Inv. Sub'Divn-l,
’ - . *Divn., CWC, Jang , : CWC, Alipurduar
L (A_runachal Pradesh) =~ (West Bengal)
8. Gopa! Ch / ' Boatman MSTLC Inv. Sub Div_n-l," Nyukcharong Inv. Sub
: Sutradhar ‘ ‘CWC, Alipurduar Divn., CWC, Jang
» : . (West Bengal) (Arunachal Pradesh)
9.° A.Karmakar, ~/ - 'Khalasi* 'NEID-Ill, CWC, “ MSTLC Inv.Sub Divrrl,
: i+ - Ultanagar - ‘ CWC, Alipurduar

(Arunachal Pradesh) (West Bengal)

* Headquarters of Shri Sipahi Ram, M.V. Driver shall be treated as at Alipurduar
w.e.f. 01.04.2002 (F.N.) . '
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Transfe.rred_;o ,

o f;e_sqnt .pqsting

s SIS Nama & Designation”
7 Na, R N
SoLTTTSIshe v " .
o 10. J. Chakraborty, \_/ -do- NEID-iIl, CWC, MSTLC Inv, Sub Divie
e tanagar ' I, CWC, Alipurduar

(Arunachal Pradesh) (West Bengal)

il 1. TN Singh, -~ Khelasi. - MSTLC Inv, Sub Divn-l. { Nyukcharong Inv. Sub ~
T | CWC, Alipurduar - Divn., CWC, Jang = ¥
) . | (West Bengal) ~ (Arunachal P‘r‘adesh)ﬁ L

© Nyukcharong Inv. Sub -

f gy NRSingh v g MSTLC Inv. Sub Div-l
R Yoo TR CWC, Alipurduar. - - Divn,, CWC, Jang
N (West Bengaly (Arunac_hal Pradesh) . . .

\

13. Jagdish Singh,/ ”.-dé.:\ "MSTLC Inv. Sub Divn-l, Nyukcharong Inv. Sub
- - . .Divn,, CWC, Jang -

CWC, Alipurduar - ‘
"% “(Arunachal Pradesh) * 1

| o ’ ‘ . T T (West Bengal) ~
‘ 14 Qopal pr, v -do- MSTLC Inv. Sub Divn-l, Nyukcharong inv. Sub
! T . CWC, Alipurduar -~ Divn.,, CWC, Jang
u} L E (West Bengal) - (Arunachal Pradesh)
| - KK D_is:\/ pun nedos - MSTLC Inv. SubDivn—l_p;j: Nyukcharong Inv. Sub. &
Gt T L _CWC. Alipurduar” . L Divn., CWC, Jand o
. ST ' . * (West Bengal) v (Arunachal Pradesh) ~ogr ot
£ j_1“.‘,,”-‘,-_~F3%a.m§§yvgr'Roy \/ »' o=do- . ,;"'j,MSTLC Inv. Sub Divn-l, - Nyukcharong fnv..Sub
Y R R E : " CWC, Alipurduar Divn., CWC,Jang = 5
i (West Bengal) (Arunachal Pradesh) -
R 5 4
? They shall stand relieved of their duties wilh effect from the afternoon of 15" April, 2002,
; IR SR | * (A G. Majuindar) ’
; PEEIIEI ! / _,Executive Engineer
;a 7 Gopytor ik
" : A The Superintending Engineer, North Eastern Investigation {rcle, Qentral Water _
% R '. Commission, "Jamir Mansion”, Nongshilliang, Shillong - 793 014 ( eghalaya) for
% - favour of kin'd‘information please. R : -' o
i 2 - The ' Assistant “Engineer, MSTLC Inv. sub Dive, | 7 k B+ Y
'; : - Central - ‘Water Commission, Alipurduar (West |
i Bengal). .
I 3. : : With reference to discussions
*," , The Assistant Engineer, Nyukcharong Investigation held on, 27.3.2002 in_
‘_g,‘ . Sub, " Division, Central Water Commission, Jang Divisional ~ office. Further «
it o (Arunachal Pradesh). o posting orders Of the staff .
P a4, - o : posted in their Sub-division
'l? The Assistant Engineer, Kundil investigation Sub | may be intimated.
;- _ ‘ Division,. Central Walter Commission, Chapakhowa -
’f ‘ (Assam). v ‘ o
e . ' SN ,'
W . 5. Accounts Branch, NEID-1li, CWC, tanagar
6. The Junior Engineer (H/Q), NEID-II, CWC, ltanagar
7. The'Junior Engineer (D/B), NEID-IIl, CWC, itanagar
: 8. person concerned (16 copies)
‘ 9. Personai File of person concerned (16 copies)
i
3
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The M@dicml Supmrint@ndant,
Ramlcxd shna Mission Hoapital,
It@nwgar (Arunadhal Pradash)

j:sgbéé“‘«Information gbout madical aabraviation s ganarally

‘fusmd in pramcriphiwn.

. } ‘

g Pl : R :

- gome infoxmati@n abaut abbraviation 3 upged 1n mndiﬂal

‘prmscription 4z required for afficial purpose. I shall be grat@fvf

if y©u°d kindlj do me ths favour of furnimhing thae folewing

| informationm j T S

; A GOpy of a pr@scriptiwn in r@mpmct of shri B'L.P;Gupta,

, WQrkchmrgmd work Sarkar Grol, an employod ef cmtral Wat@r
-C@mmisaimn is enclossd h@r&with¢ The fallewing - appaarqghaV@ bean

- ” written @n it upon QXamination by the decbmre_ _V“‘ /, R

!

. 'i " Cﬁ@at / cvs = NAD" : %QVAQ (>
PR B L e - o o
v-:(i)“ ; It 4is requmztéé tﬁatijll form of thm€abova may kindly
* be giveno. C : - ‘ :
(i) ' fIt may also pleago Do stated if the'abbrmviated

- remarks in~wﬁmwzmﬁ:th9=ﬂboua-canf?a mado in case of
' . g cronic heart patient. . o R

/

I , ‘ Yours faithfully,

/i _
4

(D.K Tiwary)

Eﬁcls A8 abovao
| K/I ( Executive Englneet

NEID - 11, C. W. G

. No.144, itanagar -
ML f
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Chakraborty Medical Stores
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CANputduar, Jalpaigutie

RV RYAULTR] R CAN]

Alter Noon- Mondoy ¢ Tueslay
Wedlevday ! Thursday & Frele



T Telophono: 0380 ~ 212761/21 2263
S AN ralofax | 1 0361 - 211370
Talegram : AROGYA

Ay ' . P.0. LK. MISSION
P : ITANAGAR 791 113

P AA ’ DESH o .
Ramakrishna Mission Hospital  AnUnAcHar FRASEE. o7

WA

Naf, :

5G1/256738 ‘ _ _ :
) o @a’e ; . o v T ;"_ ; € E LTI - i' ) ;,
[ C o Oclober 3, 2002 A S C g
» : v e ) ’
ik : I ' The Execulive Engineer ‘
1 | S MEIDHL GWE
Wl L @ P.B. No. 114, ltanagar " -
.‘;’ . gy -.\|‘, .
Rgﬂ \ i . . -
7 :
; ‘l' o T, . . o L. PR - : '
ol , . L)

This refers “to "your® letter No. 'NEID-II/Adim-.
125/2002/145 dated 03/10/2002:+ % 4, v =5 *

vl R
HEE

. Please bef informed ithats“cvs" “stands  for«

i ,

%g " CARDIO VASCULAR SYSTEM and “NAD" slands -
& N for NO ABNORMALITY DETECTED. Lo H
i S : o o y
J.i: ’ ;+ ~Regarding your second point of query, you may .

please nole that it @ normal practice in Medicail
tield to use abbrevialed forms. '

Thanking you,
" . . - . Yoursfaithfuly, | .
"./." ’ ) ' . . \);SMM . .

= SwamiVishveshananda - . - T T
Assistant Secrefary g ' :

A% -~ N . f
N 3 . . .
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IN THE CF&R%%NIN‘E§T§ATIVE TRIBUNAL
GUWAH,ATLBENCH" ﬂ%@WAHfTI

Soni B4 P Gupia

Fideoh Ga ~

0A 281/2002

Sri B.L.P. Gupta

essccescecsss. Applicant

_Vs-
Union of India &‘Others

eecee... Respondents

In the matter of :°

A réjoinder filled by the applicant

I, Sri Bhagawan Lalh Prasad Gupta, the applicant

abovenamed do hereby solemnly affirm and state as

13

/1
P i

z

follows s -

(1) That I am the applicant in the OA. 281 of 2002

and as such I am fully acquainted with the facts

and circumstances of the case.

(2) That a copy of the written statement filed on
behalf of the respondents has been served on me
through my counsel and having gone through the

same I have understood the contents therein,

(3) That I do. not admit any of the statements and
averments made in the written statement save and

except those which are born out by records.

(4) That as admitted by the respondents the
applicant is a regular Work Sarkar, Grade-I and

vide transfer order dt. 28.03.2002 the applicant

Contd......P/2

— Replicant

>
-

Roted & ay



(5)

(6)

/! 2 //

has been posted at NISD/CWC Jang, Arunachal

Pradesh, wherefrom he has been posted at G&D

site at Murga Bridge, which is at a distance of

about 160 kms. from Jang in the hilly terrain of

Arunachal Pradesh full of jungles.

That the applicant earlier filed OA No. 123/2002

challenging the transfer order dt. 28.03.2002

before this Tribunal. The Hon'ble Tribunal
disposed'tﬂe said application with a-direction
to ﬁhe applicant to file a detailed
rep;esentation narrating his grievances before
the respondent authority and the application was
accordingly disposed of vide order dt.

22.04.2002. The contention of the respondent

“authority that the present application is barred

by the principle of res-judicata is not correct
in as much as the Tribunal 4did not disposed O0A.

123/2002 vide order dt. 22.04.2002 on merit.

That with regard to the statement made in

paragraph-8 of the written statement, the

deponent states and contenés that he has been

posted on punishment at the ‘interior jungle area

where service of work sarkar, Grade-I is not at

all required. The foilowing instances will

reveal the element of public interest and
administrative exigencies involved in the

transfer order.

1) Kanak Deka W/S I has been transferred from
.Itanagar to Alipurduar.

ContdeeeeeesP/3
/

!
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// 3 //

2. .+ G.C.  Sutradhar WC/Boatmen has been
transferred from Alipurduar to Jang Sub-

Division Office.

3 : S.K. Chakraborty W/S TIII is képt-at Jang
| Sub-Division Office.
4 : M.C. Francis W/S'I'(Junior to the applicant)
is kept in the sub-division office at
Jang.‘

5 : Dhaniram Kahar Assistant Drill Operator

China Bridge has been transferred to

Alipurduar where there is no drilling work.

Besides, Sri K.V. Pillai W/S I is kept at
Division Office, Itanagar, Sri Ganesh Chetri W/S
I (junior to the applicant) is kept at Division

Office, Itanagér, T. Joseph W/S III alongwith

his wife, who is a T/S Khalasi are “kept at

Division Office, - Itanagar since their

- appointment. All these employées have never been

in work site, whereas the applicant has been
sent out on administrative exigencies and public

interest time and again.

Ihat with regard to the statement made in
péragraph—9, the deponent states that the
applicant being a regular confirmed work charged
employeé is entitled to all benefits enjbyed&éhe

reqular employmert” under the rules and as such

the contention of the respondent that the rule

for tenure posting does not apply in his case is

Contdo L ) I‘P/4
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// 4 //

not correct.

The. further contention of the respondent
that the Hon'ble Tribunal has examined this
aspect in OA. 123/2002 is against the record.
The contention of the respondent Ehat records

“are not available in the office regarding the

illness of the applicant is not correct. The‘

applidant has been a hear patient since 1983 and
he has produced medical certificates to that

effect on the following dates :-

i) 9-2—83 - From Luhianagar P.H.C., Patna.
ii) 30-4-84 : From Begusarai P.H.C., Bihar;
iii) 5-9-85 : From Muzzaffarpur P.H.C.

iv) 30-7-89 : From Dharmanagar P.H.C. Tripura.
y) 15-4-90 : From Sibsagar P.H.C., Assam.
vi) 3-12-90 : From Nagaland.

vii) 31-8-94 : From Muzzaffarpur.

Copies of medical certificates are annexed

herewith and marked Annexure-A Series.

That with regard to the statement made in
Paragraph-10, the deponent states that the
medical certificates referred to above do not
suggest ‘that the applicant is not a heart

patient.  The opinion obtained from the

Superintendent Ramkrishna Mission, Itanagar'

cannot be used against the deponent as it has

been obtained without his knowledge. The

COl’ltd. e o s 00 -P/S

W
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(11)

// 5 //

respondent authority in the event of any donpt
could have referred the deponent to face a
medical board and thus obtained the medical

opinion which  could not be rebutted by the

deponent.

That with regard to the statement made 1in
paragraph-11, the deponent reiterates his
contention Thol” there is no administrative
exigencies and requirement of works do no permit
posting of an work sarkar, Grade-I. The works
can very well be done by a W/C Khéiasi or W/S

III.

That with regérd to the statement made in

o

paragraph-12, the deponent states that the order’

dt. 22.04.2002 in OA:123/2002 is not an order of
disposal on merit and as such there is no
question of settlement of issues in that OA by
the said order. On earlier occassion the

deponent was transferred on 3-6-97 to Phialeng,

Mizoram and this order was subsequently modified

on the ground of his being a heart patient and

the deponent was posted to MSTLCISD, Alipurduar.

Copies of transfer order and modification
order are annexed herewith and marked Annexure-B
and Bl.respectively.

That‘the deponent cannot reconcile the statement
made in paragraph-14 to the affect that besides

the guidelines there is no provision -for manning

COl’ltd.......P/G
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(13)
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// 6 //

the sites by workcharge establishment vis-a-vise

‘regular establishment and that W/S I can be

deployed at G&D site subject to availability of

staff, This statement contradicts the. statement

r

that the applicant was posted on administrative

exigencies and requirement of works. The further

statement of the respondent to the affect that the
guideiines were circulated to the.Superiptending
Engineer4 soliciting comments as the guidelines
were ‘vsimply recommendations of an inter
departmental committee of CWC which have not been
accepted. In this connection it is stated that the
committee for review of works of norms was set up
by the 5th Central Pay Commission and such
recammendations have a bindingr force as- no

comments were furnished on it since 14.10.1996.

. That the deponent further states that he submitted

a representationvon 30.10.98.to the Chairman CWC
for his transfer on the ground on his héalth. This
representation was forwardéd by the Réspondent No.
2 vide Letter No. \NEID—III/WC/PF—6061-62, dt.
4.12.98. This will reveal that the deponent is a

heart patient.

Copies of  the repfeSentation togéther
with the forwarding letter are annexed herewith
and marked Annexure-C and Cy-
That the deponent states that it is not correct to
say that inter-circle transfers are not allowed.

Following W/C employees were transferres from NEID

Contd.-.....P/7
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(15)

/] 7 /)

Circle to Cauvery Division/CWC in 1999 to

Bangalore.

1. Sri Antony Kurian
2. ~ Sri V.C. Joseph
All we Khalasies
3. Sri P.V. Lavier
4, Sri K.K. Madan Mohan

Besides, one Dambarudhar Munda, W/C
Khalasi was also transferred from Agartala to

Sambalpur Mahanadi Division, Orissa.

Copies of the above orders are annexed'
hereto and marked Ahnexure—c and Cl'
That from the above it could easily be seen that
the transfer order dt. 28.03.2002 is as a measure
of punishment which is required to be ‘interfered

with.

That the statements made in.para;j);L,g,C)gjq,ﬁ,/Q)

r7

are true to my knowledge and those in para 4,57 kz

[2,/3, being matters and records are true to

my information derive from records which I believe

to be true and the rest are my humble submission

before the Hon'ble Tribunal.

Contdeeee...P/8
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.Gram: SENEC: Shillong

Phone: 230049
No.NﬁtcAZGTQ/VﬁﬂﬂZ/ /&54’60

Government of Tndia,
Centra) Water Comm{ssion,
"North Rastorn Tnv. Circle,
“Jamir Han‘Jon", Nnng*h1]13ang,
Qhwllong - 793014 (Heghalaya)

Dated the 3m§6 June, 1997.

OFFTCRE “ORDER

The foJ]oang Work- charged qtaff are her

eby tran ferred and
posted with immediate effect as : ’

detaw]ed below:

S1 Name & Deq1gnat1on P\esent postlng Where posted
s/shri _ o ' : '
\//T{//;.L.P.Gupta, Work Sarkar Gr.7 NFJC,Shjl)ong *QNEISD—II,CWC,

. ' © " Phaileng,
Mizoram
2. Hum Bahadur, Khalasi do- ©OMSTIC Sub-

Divn.No.T,
Alipurduat
3. T.K.Singh, Khalast MSTLC Sub-  NRISD-1T,cCwC,
' Divn.No.T, "Phaileng,

Alipurduarv Mizoram
4. Surojit Mazumder,Khalasi do- -do- A
5. P.. Singh, Khalasj NFISD-V NFIC, cwc,

Cwe,

Shillong
Shillong - )

'QA%#.i%Laug_
(Rajesh thm)yzé 9)
Super1n1and1ng Fngineer

Webaocate




Gram : SENEC : SHILLONG Phonc : OFT. ; 226865 . y
: _ ‘ Res: 210107 \Aﬁ
< YA AT .
: . wafas e »frasr
397 qF wedar afviza, T sq arda
s g3, Anfafadm,; fainegzo gy
GOVERNMENT OF [NDIA
Oftfice of the Sn.:perimendir_]g Engineer

HORTH EASTERN NVESTIGATION CIRCLE, CENTRAL WATER COMMISSION
JAMIR MANSION, NONGSHILLIANG, SHILLONG-793014

"Phone s 230049

No. NEIC/2000/N01.Y/ 1 337 /4 CF . Date  4- (/7T

CORRIGENDUM

The transfer and posting place of the 1hcumbents at
S51.N0.1,3 & 4 issued vide this office order No.NEIC
1354-60 dtds 3,6,97 should be *N

Instezd of "NEISD-I1,CuwC, Phaile

/2009/V01.\7
EISD-I,CWC,Phaileng, Mizoram"
ng, Mizeram". .

All other condiit ions remained the same,

‘ T?/d{n,/, J)-G,zu@,\

(Rajesh Dham) V(@(@)
Superintending- Engineer

Copy tos

Y. The Executive Engineexr,North Easter

for Information & necessary acticn

2. The Executive Engineer, North Eastern Inv,Divn.NO.I1X,CWC,
Itanagar for information g neécessaly acticn please..
3. The Asstt,

Engineer{Hy ), NEIC,CWC,Shillong for necegsary
acticn, : '

N Inv,Divn.NO.I,CHC, Silchar
plEasea T

4. The Agstt, Engineer, NEISD-I,CWC,Phaileng, Mizoram for necessary
action. o ' : :

56 The.Asstt. Engineer, MsSTIC Suhb-Divn,.No,I,CWC, Alipurduar for
necessary acticne. '

6, The Agstt, Engineer ,NEISD-

V,CHC,Shillong for necessary acticn,

\/‘//. Person concerned. (_g,/:, /G L P './é'f(_;:/)/d , D[ &z-*:f‘)

Rottut Pes
 fdhwa
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GRAM: *SENEC' SHILLONG . PHONE : (0364) 230049
: FAX  :(0364) 226865

NO.NETC/2009/Vol.v/ I 4§ F =&
Government of India
Central Water Commission
North Eastern Inv. Circle
"Jamir Mansion' Nongshilliang
Shillong—793014

Dated the _I/Z June,97.
OF F}I CE ORDER

: In  partial modification of  this
No.NEIC/2009/vol-V/1354-60,

4.6.97, the place of'ppsti

office  order _
dated 3.6.97 and.No.1399-1407, dated
ng-of Shri B.L.P. Gupta, W/g Gr.I,

"ManaS*sankosh—Teesta -Link Canal Sub-Division - No.IT,
Central Water Commission, Alipurduar, under North Eastern
tigation Division No.III, CwC, Itanagar"

Sub-Division No.I, Cwc, Phaileng, Mizoram
Silchar.

Inves-
instead of North -Eastern
+ under NEID No.I, cCwc,

e His date of relief issued

vide <this office order
NO.NEIC/2009/VOl-V/l408-l4,

dated 5.6.1997 will remain unchanged.

J%&A; .
: , He 197,
(Rajesh Dham)
Superintending Engineer.

Copy to: i
o , |
1. The Executive Engineer ,NEID-I, cwc, Silchar.
2. The Executive-Engineer, NEID-III, cwc, Itanagar.
3.  The Assistant Engineer, NEISD-V, cwc, Shillong.
4. The Assistant Engineer, NEISD-I, cwc, Phaileng, Mizoram.
"5, The Assistant Engineer, MSTLC Sub—Divn.No,I,CWC,Alipurduar.
6. The Assistant Engineger,: MSTLC Sub-Divn.No.II,CWC,Alipurduar.
A1 Person concerned.
KXK#%x V

yﬂwu?/ Cepvy




‘ . ~ e
KEID-1II/WC/PF- é"é'

To,
The SUperinténdLng Engineer,
North Eastern Inv. Circle,
Central Water Commnission,
shillong-14 (Meghalaya).
Sub 1 ﬁForwarding of representationcf ShiB.L.P Gupta
w/s Gr.XI - [ ' o
Sir,

The respresentation dated 30,10,98 submitted by
snri B.,L.P. Gupta, W/S$.6r,X presently wocxing in MSTLCISD-I'
. CAC, Alipurduar which 1g self explanatory is sent herewith "
alongwith copy meant for Chairman GvC,New Dalhi and Secretarny,
A;ﬁkn&gg&g of Water Rescurces, New Delhi{ for further necessgary
o] - ’ : ’ K - ;

Ll
i

af ~ X : .
%y:« ' Yours faithfully,
Y ‘ . . o ) |
oty TR - R R
& LR T A R : ' ‘ : L
I o . " U\ . . ~ S
B oo tslizfas, A A
% et : s : T . . .. . . .
‘!3—3 ';‘:',L . Fl.f ;\-.;“g.:é{_‘ .“-. R ( Ao GQ Najumdar )
%&.2\ Fncl gre . _ Executive Engineer
38 ". '\ 45 . ’ : - .
\J% N : --
'kx.?@\ ¥ to the Asstt.Engineer, MSTLCISD-I,CWC,Alipurduar
Dy

¥ letter No. MSTLCISD-I/*~II/98/379 dt., 30,10,98.-

;z ] | o . f'{'.':.’..-\-———-- /'{_'“——w 7 L'(\//\’A
\ : , e A/QA.G. ajumdar ) A7/
:Y. '<T ' “ Executive Engineax /

‘ .

3
+

-A&%tbvé‘ézhé z
. ‘ i i
i ‘ Me‘
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s C '
. e
-
)
o



g ot ¥

s - Te
.

4f' \J

»

The Hen®kle Chairman,

- Central water Cammissien,
Sewa Rhavan, ' o
R.K.Puxram,

New Delhi

-

(Threugh pxog@r‘éhanhel)

Sule: Prayex fex transfer te Bhagwan Lal prasad @ipta, werk _

‘ - Sarkar @rade-Y, frem Nerth Eastern Investigatisn Circle,

' - Central wster Osmmissien, Shi lleng (Meghalaya) te any
C.H.C,effices which lecated st Faridabad,belhi, Incknew,
Agra, @auhatl er in the state eof Bihar.Muzaffarmiz.

 Henk'le sir,

Petitiener Bhagwan lLald prassd @upta, Werk Sarkar @ ade~1,
Presently warking under Nerth Eastern Investigatien Cirele, Oentral
water Csmmissien, shiileng,since August 1%81. I respacted sir the
humkdle petitisner has yeur heneur te express the grievances as
fellews for yeur kind perusal and necessary censideratien for the
transfer te yeur pastitjiener, . S S :

Six, yeur humbie petitiener has keen servieing under ysur .
heneur jurisdietien sinee his appeintment in the year july 1973 in
Isver Lagyap Hydel Preject circle; ,central water Osmmissien, "Sikkim, - o
Thereafter en trandferred frem said Preject te Tipaimukh Investigatisn

" Clrxele, Qentral watez-czmmissian,'Shilleng& New re=named ef that

Cixcle 2s Nerth Eastern Investigatien Circlie, Cantral water

| Oemmissien, shiileng. $ir, since my appeintment and jainimgiin'ﬁhe

Department I sdlways psstedfin,the*xem@tiest corner ef hilly :
stations in the state ef Sikkim,Manipur, Mizeram and Nagaland where
there is ne preper read éammunieatisns'faeilities,‘mb any Medical
centre,Ne any scheel facilities Ner any essential acoemmedities
facilities availakies but I stayed in such the places due te my
pestings, X ' o , IR

Sir, due te my pestings in such the hiily places hné

‘tematiest cernexr in the afairesaid states the health ef yeour

petitiener has #mn lest very badly and petitisner has been o
suffering frem chest pains treukles since it very mrelengs ana some

.ether physical treubles are alse develeping in me which cempels me
te have my pesting heax te my heme tewn 1.8, in the Bistt, ef
Muzaffarpur in (Bihar) er where thewls preper

; , Medical facility :
avallabde but out ef the high altitude lecality because I got advised
by the many Drs. te aveid my service in the High altitude area‘s
for which Decter's recemmended me feor further Investigatien and

sir, circumastances being”such'yeur'humblé petitioner has
ne ether alternative than te place and express. the cempalsiens
threugh this application te transfer the petitiener immediatly

“fxem the Nerth Eastern Investigatien Circle, Central water -
‘O@mmissien, Shilleng (Meghalaya) te any ether suitable places

as prayed akeve or in the state @f Bihar and thus help me in -
my selem duty tewards, . ' L

Cantd‘on*éagé(j)f;:

L '3&q¢& Cﬁ@9  <r 1
ottt Bis
W e



, . X,therefexe,
heneur gracisus and help
at -seme suitabl
akeve. -

pray andisuiien@e; myself before your

' ful hands for cendideratien ef my. transfer
e place in the state of Bihar or U.P.as submitted -
.  With full hepe I place this applicatien befere your -
henour£4. fer immediate faveurzkle erdexr pieasge. o x

Thanking yeu.

Yeurs faithfully, .

Gwe | )
STl e M TR
| .. Werk Sarkar Gradewi, 2°' . .
- ¥EXjem  Froeject Investigatien site en River

~ . biku Tamiu in Nagaland. - .
¥nder Nerth Fastern Inve stigatien Divisien NowI,
. Central water Cemmissien , Silchar

s e i s
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PHONE ; 5538136  GRAMS: HYDNETWORK -

" FAX: 5538136 S - BANGALORE -~ -
'NO. CD/6QYADM-IU98! BT A41~5®" A
7" GOVERNMENT.OF.INDISA - .
; CENTRAL WATER ‘COMMISSION C
YR o i CAUVERYDIVISION: ! oo™ oo it —

F WING, 38D FLOOR, KENDRIYASADAN. * 1:-" ~ v v %
KORAMANGALA, BANGALORE-560034 .~~~ &~

i , ' ‘n 3 ¢ "‘ ) 4 ‘
‘ DAIRD: /71/127 RN

OFFICE ORDER: . .. .

| Consequent upon their transfer and posiing to this divisioi:\'bn their

own interest, vide the Superintending Engineer, Cauvery & Southern Rivers Circle’s :

Office Order No. C&SRC-/10(3)/99/Adm 1/1327-50 DT. 25:06-99, the following Work

Charged Khalasis are hereby Te-posted to the sites under thig,Division as mentioned ..

below : ' ¢
SI. No. Name - Where working ~ Where-re-posted  * ',

S/Shri at. present
eeemeceeasessnsecmcssseecassessssemsonssaeeseacass ol riasanasscorssnsmsnnanantseensennannazameass c--

01.  Antony Kurian Bralniaputra aiid Site No. 27, Bantwal,

— Barak Basin, _~  CWC,Basthi Padupy,

 Shillogag Dakshiria-Kannada ~ -
. , . Kamataka-574211
02. V.C.Joseph -do- : . ~do- SRR

D

\\/ﬂﬂ'\/.,\'avier -do- Site Yennehole . .

CWC., Karkala Taluk
Dakshina Kannada
Kamnataka-S74101

04: A, Karthikeyan -do- . Soth Western Rivers ' R
‘ B . Sub-Division-Ill,
: ' Shebha Building, ‘
Bolar Main Road, =~ "
Jeppu, L -
© Mangalore-575 001
. 05.K.K.Madan Mohan -do- 4 Site Addoor, CWC,
' | ' Addoor (village)
‘Bantwal. Taluk- . R
Dokshina Kancada Dt -, ot

Kamataa . OB .

.........................................

EXECUTIVE ENGINEER
CAUVERYDIVISON .~ »
C.W.C., BANGALORE. '-

(OFFICE ORDER BOOK
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Please. eﬁ.r 4't0 you"' huers- dated
i9th  July,-. I‘I‘H December, 1'!91
regarding the fr‘qn_(un of Shit . bamBruahay:
Mundi, Work'{aha{gcd Khaiasi from- Agartala
to Sambalpur; . Matianadi Diviaion,. Centml

Water commlséion ln Uriesa,

{ou will be . glad to know thht &\t}& '
orders to tranﬂfcvr ‘ihri Damhnrur?‘\ar Mnnrﬁa

to Burla in Oriqsa havs bcau 1aaueaﬂ, a3
deuired by you. . S

o .
w et
foa
A
<o
o
L ‘
o !
A T
A .
o
S
oF -
é.
i)
N 1
* I
e
-

Shyt Sv‘bailav Pa‘_lgrahi.
Member of ‘Parliprioht;:
x.ui’. 5“")}‘:1. - - - L
1201 = Urlnna Nlwaily ISR I
Chanakayapurl, & 7~
Now Delhi=110 021,77




